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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO-643/2023

IN THE MATTER OF:

Rajesh Kuvmar .

Versus

{(F.M, SONEY)
Aoy WOYTARY
Hahertsgmni-Sc vhhadrs
Stateof UP. &Ors. = .. Respondent(s)

Order Date- 02.01.2024 & 25.07.2024

Next Listing- 12.09.2024

RESPONSE ON BEHALF OF THE RESPONDENT NO.3,
UTTAR PRADESH POLLUTION CONTROL BOARD IN
COMPLIANCE TO THE ORDER DATED 02.01.2024 AND
25.07.2024 PASSED BY THE HON'BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN
ORIGINAL APPLICATION NO. 643 OF 2023 IN THE

Y T *1 :-FMa'rrER OF RAJESH KUMAR VERSUS STATE OF U.P.

|
'I Umesh Kumar Gupta aged about 38 years S/o Shri
dSh Chandra Gupta, presently posted as Regional

_/Gf'ﬁcer U.P. Pollution Control Board, Sonbhadra do hereby

solemnly affirm and state on oath as under:
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1. That the deponent is working on the above mentioned
post and being authorized officer in the captioned
matter and well conversant with the facts and
circumstances of the case and as such I am well

conversant to swear this affidavit.

2. That Hon'ble National Green Tribunal, Principal
Bench, New Delhi (hereinafter referred as Hon’ble
Tribunal) vide its order dated 02.01.2024 in Original
Application No. 643 of 2023 in the matter of Rajesh
Kumar versus State of U.P. & Ors., has passed the

following directions:

......... In view In view of the facts and circumstances
of the case we consider it necessary to have the
response from (1) State of Uttar Pradesh, through its
Chief Secretary, (2) the District Magistrate,
Sonbhadra, (3) Uttar Pradesh Pollution Control Board
(UPPCB), through its Member Secretary and (4)
Managing Director, Bina Project, NCL, District
Sonbhadra, Uttar Pradesh who stand impleaded as
respondents No. 1 to 4. The Registry is directed to
prepare and attach memo of parties to the application.

a N

i ~.__Notices be issued to respondents no. 1 to 4 requiring
Rl bl I \
§ [ Jhecs , | them to file their reply/response within one month at
Po .,._..'.;." | ¢
Re b cane | judicial-ngt@gov.in ] the
\ o\ah, iy / Judlicialngtagovin  preferably i the form of
'-%-Z-,..T___,x;;,d ,Searchable PDF/OCR supported PDF and not in the
s ey s
> __ .=~ form of Image PDF....."
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Further, this Hon'ble Tribunal vide its order dated
25.07.2024 in Original Application No. 643 of 2023
in the matter of Rajesh Kumar versus State of U.P. &

Ors., has passed the following directions:

i

...... 4. Arguments were heard and Judgment was
reserved vide order dated 22.02.2024. While going
through the material on record we find that in its
report the Joint Committee had mentioned that show
cause notice has been issued by UPPCB to respondent
no. 4 for imposition of environmental compensation for
defaulting period but UPPCB has not filed any

response....”

Response-

1. That the Uttar Pradesh Pollution Control Board,
hereinafter referred as UPPCB had submitted joint
committee report in compliance to the order dated-
02.01.2024 passed by this Hon’ble Tribunal vide letter
reference no G0182/J.C.R./OA-643 /2023 /2024 Dated
19.02.2024. A copy of letter dated 19.02.2024 is being

" annexed herewith as Annexure-1 to this response.

. That the observations of the joint committee report are

' :-};:l'.nr.« e,  as follows:-

O L ) During visit by joint committee the deshalling plant
i s b R ) ;
- TR was found operational. However the process of
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washing of coal was found stopped on the day of
site visit.

II. Rejected coal stock was not found at the deshalling
plant reject yard near weigh bridge number three.
Project Authority (PA) has informed that they have
sold rejected coal through e-auction. However,

documentary proof was not provided.

III.  On the day of site visit, the deshalling yard was

found empty and no fire or smoke was observed. As
per information submitted by Project Authority,
I‘Ej&ﬂtﬂd coal is not being stocked in the deshalling
yard since November 2023. Maximum quantity of
reject coal i.e. 91432.050 MT was stocked during
the month of March 2023.

. That the Project Authority i.e. M/s Northern Coal field

Limited, Bina Project, Bina Sonbhadra vide their letter
dated 15.02.2024 has informed that Smoke was seen
on dated 04.06.2023 and Project Authority had
controlled this smoke with the help of firefighting team
on 09.06.2023. Ambient air quality monitoring was
done two times in the month of June, 2023. As per the
monitoring results, the pérameters are within the

rescribed limit.

. That as per joint committee report, there was no

'I proper/adequate arrangement made by the Project

Authority to prevent fire in the stored reject coal yard of

deshaling plant and to prevent wide spread pollution in

(S |
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area. Accordingly, UPPCB vide letter no. - HO7066/C-2/
vaayu-155/ 2024 Dated 16.02.2024 has issued Show-
cause notice to M /s Northern Coalfields Limited, Bina
Project, Post-Bina, Sonbhadra to impose Environmental

Compensation for defaulting periods.

5. That show cause notice was got received to proponent.
Thereafter, the representation of the proponent vide
letter dated 04.03.2024 was received in Regional Office,
UPPCB, Sonbhdara. A copy of letter dated 04.03.2024

is being annexed herewith as Annexure-2 to this

response.

6. That as per observations found by the joint committee

and facts came into light from proponent’s reply,

Regional Officer, Sonbhdara vide its letter No. G0854/

OA No.643/2024 dated 05.09.2024 has recommended

to confirm the show cause notice dated 16.02.2024 and
subsequently Environmental Compensation of Rs
1,80,000/- was imposed against the unit vide letter no.

. H16925/C-2/vayu-155/Sonbhadra/24 dated
.09.2024. A copy of letter dated 09.09.2024 is being

exed herewith as Annexure-3 to this response.

for perusal and kind consideration.

ﬂ é% ) Deponent

5
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VERIFICATION

I, the deponent named above, do hereby verify that the
content of paras .....1..&..%....... of this affidavit is true to
my knowledge and paras ...}, 2,.4o.. F......... are true on
the basis of records and as per legal advice. No part of it is
false and nothing material has been concealed. So help me
GOD.

i oah
Verified at Lucknow on ......

.. day of September, 2024.

4| &

Deponent

i ) . B KL
10 4 / i UMJ, ol gt
e Y e o N, || E—
: ¢ bRt " ‘/-"' = e ’% “"
\‘“*h 2 _,f/ 15 been identified by Sh,.......J e

p wmﬂ‘m...__.._._....Jl__._.,.‘:.....q'.m.lﬁn
+ | owritfind hat hefshe understands and admits tne truthness
ot mentioasd in the decliration And ¢

i inigtared agth to him tos
AP SUNPY-
AV NOTARY
WRAN LSRNy
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p— $@i@d,  Annexure No.1

Do \U‘

4__———-__"'"'“ REGI OFFICE, -"

NS EAL. U.P. POLLUTION CONTROL BOARD Rl

N | s
SONBHADRA
o w@m— feia—
RefNo.: Cr01Q2 | TCR./OR-643/2023 2024 Date: 13|02 | 2024
To,

The Registrar,
Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.
E-mail-judicial -ngt@gov.in

Sub:- Submission of Joint Committee report in pursuant to order dated 02.01.2024
passed by Hon'ble NGT in the matter of Original Application No. 643/2023,
Rajesh Kumar Versus State of Uttar Pradesh & Ors.

Sir,

In Compliance of Hon'ble NGT order dated 02.01.2024 in the matter of 0.A. No.
643/2023, Rajesh Kumar Versus State of Uttar Pradesh & Ors,, Joint Committee report
of joint committee constituted by Hon'ble NGT is being filed herewith.

It is requested that the aforesaid report of Joint Committee may be presented
before the Hon'ble Tribunal for kind consideration.

Encl.: As above.
Yours faithfully,

-
c 2%y

(U.K. Gupta)
Regional Officer

: Sonbhadra.
Endt. No. & date as above.

Copy to:-

1. District Magistrate, Sonbhadra for kind information please.

2. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow
for kind information & necessary action please.

3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information
and necessary action please.

4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber,
Supreme Court of India, New Delhi-110001 for kind information please.

5. Dr.(Ms) Satya, Additional Director/Scientist-E, MoEF&CC, Regional Office, Lucknow.

6. Shri Kamal Kumar, Scientist-E, CPCB, R.D., Lucknow.
7
G

\2\°
Regmnal Officer
Sonbhadra.
AL
wraterg - AET HE 162, SR Aee (Free avE 212d) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
AT, HTHE—231216 Robertsganj, Sonbhadra-231216

2—H# : rosonbhadra@uppeb.in E-mail: rosonbhadra@uppch.in
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Joint Committee Report in pursuant to order dated 02.01.2024
passed by Hon'ble NGT in the matter of Original Application No.
643/2023, Rajesh Kumar versus State of Uttar Pradesh &Ors.

1. That Hon'ble NGT has constituted a joint committee vide its Order dated
02.01.2024 in Original Application No. 643/2023, Rajesh Kumar Versus
State of Uttar Pradesh &Ors. Hon'ble NGT has directed joint committee
for verifying the factual position and suggest appropriate remedial
action. The operative part of the order is reproduced as below: -

“....4 In view of the facts and circumstances of the case we consider
it necessary to have the response from (1) State of Uttar Pradesh,
through its Chief Secretary, (2) the District Magistrate, Sonbhadra, (3)
Uttar Fradesh Pollution Control Board (UPPCE), through its Member
Secretary and (4) Managing Director, Bina Project NCL, District
Sonbhadra, Uttar Pradesh who stand impleaded as respondents No. T to
4. The Registry is directed to prepare and attach memo of parties to the
application. Notices be issued to respondents no. T to 4 requiring them
to file their reply/response within one month at judicial-ngt@gov.in

preferably in the form of searchable PDF/OCR supported PDF and not in

the form of Image FDF. N
& el @ ¢
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5. In view of the averments made in the application, we also
consider it appropriate that a Joint Committee be constituted to verify
the factual position and suggest appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of
representatives of Integrated Regional Office, MoEF&CC, Lucknow, CPCB,
UPPCE and the Distnict Magistrate Sonbhadra direct the same to meet
within one week, undertake visits to the site, look into the grievances of
the applicant associate the applicant and representative of the
concerned project proponent, verify the factual position and suggest
appropriate remedial action. The State PCB will be the nodal agency for
coordination and compliance.

6. In case any rejected coal is being burnt then concerned
Authorities shall take appropriate remedial measures immediately/on
urgent basis.

/. Report by the Joint Committee and Action taken Report by the
concerned Authorities may be submitted within one month by e-mail at
Jjudicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF.

8. List for further consideration on 22.02.2024.".....

P R il N
TN >3 g
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2. That in compliance of Hon'ble NGT directions, following members have
been nominated by the concerned departments: -

a. Dr.(Ms) Satya, Additional Director/Scientist-E, MoEF&CC, Regional
Office, Lucknow.

b. Shri Sahdeo Kumar Mishra, ADM(F/R), Sonbhadra

c. Shri Kamal Kumar, Scientist-E, CPCB, RD, Lucknow.

d. Shri UK. Gupta, Regional Officer, UPPCB, Sonebhadra.

3. That the Committee members discussed and decided a date for carrying
out field visit. On behalf of Joint Committee, ‘Regional Officer’ (RO),
UPPCB, Sonbhadra has issued intimation letter vide reference no. -
G0164/0A-643/2024 dated 13.02.2024. The copy of letter dated
13.02.2024 is attached herewith and marked as Annexure no.-1

4. That the joint committee conducted the site visit on dated 15.02.2024 of
M/s Northern Coalfields Limited, Bina Project, Bina, Sonbhadra to review
the factual status of the grievances made by the complainant/ applicant.

5. That the following issues were raised by the applicant in his application:-
"..Deshalling plant is in operation at Bina Project NCL situated at
Sonbhadra, Uttar Pradesh (near Krishnashila Railway Station) after the
deshalling process the reject coal is being stacked at the deshalling plant

reject yard near weight bridge number three and is being sold in open

& &7 e P
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market through e-auction. The reject deshaling coal yard is under fire
since last one month. Reject coal of the quantity of approximately maore
than one lakh ton has been burnt fully. Continuous burning of reject coal
for more than a month has damaged the environment by heat and
smoke due to which the nearby villagers are facing difficulties. The Bina
Project is in the most critically polluted area and the management is
violating the terms and conditions of the environmental clearance

granted by the competent authority and CTE/CTO granted by UPPCB....."

6. Field Observations of the committee:

. During visit by joint committee the deshalling plant was found
operational. However the process of washing of coal was found
stopped on the day of site visit.

. Rejected coal stock was not found at the deshalling plant reject yard
near weight bridge number three. Project Authority (PA) has informed
that they are doing e-auction for selling of rejected coal. However,
documentary proof was not provided.

lIl.  On the day of site visit, the deshalling yard was found empty and no
fire or smoke was observed. As per information submitted by Project
Authority, rejected coal is not being stocked in the deshalling yard

& g . P

Page 4 of 7




12
89

since November 2023. Maximum guantity of reject coal i.e. 91432.050

MT was stocked during the month of March 2023 (Annexure-2).

V.  As per the compliance report of conditions imposed in ‘Consent to

Operate'(CTO) and Environment Clearance (Copies attached as
Annexures-3&4) and observations made during the site visit, it was
found that the nit has provided water sprinklers, fixed Fog Canons,
sweeping machine, truck mounted mist spray guns to control the dust
emission.

7. That it is submitted that Regional Officer, UPPCB Sonbhadra has directed
M/s Northern Coalfields Limited, Bina Project, Bina, Sonbhadra for
providing information vide letter no. GO171/0A-643/2024 Dated-
14.02.2024. The copy of letter dated 14.02.2024 is attached herewith and
marked as Annexure No.-5.

8. That it is submitted that Project Authority wvide their reply dated

15.02.2024 has informed that Smoke was seen on dated-04.06.2023 and

& &7 "
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10.

Project Authority had controlled this smoke with the help of firefighting
team on 09.06.2023. The reply of Project Authority is attached herewith
and marked as Annexure No.-6.

That Project Authority vide its reply letter dated 15.02.2024, has also
informed that ambient air quality monitoring was done two times in the
month of June, 2023. As per the monitoring results, the parameters are
within the prescribed limit. The copies of analysis reports are attached
herewith and marked as Annexure No.-7.

That it is submitted that UPPCB has issued Show-cause notice to M/s
Northern Coalfields Limited, Bina Project, Post-Bina, Sonbhadra to
impose Environmental Compensation for defaulting period vide letter
no.- HO7066/C-2/vaayu-155/ 2024 Dated 16.02.2024. The copy of show

cause notice is attached herewith and marked as Annexure No.-8.

Suggestions/Recommendations:

The Project Authority should install smoke detector censors and CCTV
cameras in dishelling yards for regular vigilance of fire/smoke.

The Project Authority must ensure that in storage yard the reject coal
should not catch fires/smoke.

The Project Authority must construct boundary wall surrounding the

yards and install water sprinkler systems to control fire/smoke.

ﬁ ﬁ\m&{i—‘?fﬂ ((};::2;- ghv‘ Page 6 of 7
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IV.  The Project Authority must ensure water sprinkling in connecting
roads of yards to reduce dust emissions during vehicular movement.

V. The Project Authority must comply the rules/ orders issued by
departments for fire safety and environmental pollution control and
prevention.

VI.  UPPCB should impose environmental compensation for past violation
as per law.

The above Joint Committee Report is being filed for the kind perusal and

consideration of this Hon'ble Tribunal.

Ao < — - ﬁ”“’m

(UK. Gupta) (Kamal Kumar) (Sahde ishra) (Dr. {Ms Satya)
Regional Officer Scientist-E, ADM (F/R) Additional Director/
UPPCB, CPCB, RD, Sonbhadra Scientist-E,

Sonbhadra Lucknow. MoEF& CC, Integrated

Regional Office,

Lucknow.
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Reference no.: 166993/ UPPCR! Sonchhadra (UPPCBROY C1(0hoth! SONBHADRA/2022
dated 18/11/2022
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Annexure No 3

Compliance Report of Consent Condition for NCL Bina Project

s.
Na.

Consent Condition

General Conditbons

L

The applicant shall pget amalyzed the
samples  of  effluent'emission'hazardous
wasles at least once n @ three month from
the kboratory recogmred by the MoEF and
shisl | report o the UPPCE.

Monitoring of cfflucnt, cmission and
mnbient air gquality 15 conducted by
CMPDIL on gquarterly basis amd reported o
UPPCB Regiomal office. Monitoring report
for quarter ending September 20231
dalbached as Anpexure 1.

tJ

The applicant shall however, not without
the prior consent of the Board bring into
us¢ pny new or allerod outiet for the
discharge of effluent or gases emission or
sewage waste from the unic.

Trcated Industrial waste water and domestic
wisle waler shall be disposed jomtly ol ooe
disposal point. The applicant shall provide
discharge measurement exquapment st Final
disposal point,

This is being complicd.

Bina Minc is zoro liquid discharge minc
(except momaon ) sl ireadad mine wiler 15
completely utiized for dust suppression,
fire fighting and other allied mining
activities and therefore, cannot be mixed
with domestic waste water.

Domestic  sewage 15 beng  treated
scparatcly through 25 MLD scwage
trestment plant 3l Busma projed and  the
trecatcd water 15 beimg  utlized for
Bortieulure and iengation pusposes.

The applicant shall strictly comply with
conditions  of this CCA  amd  submil
compliance report of stipulated conditions
witlnn 30 daeys of receipl of thes COAL I
any point of tome, it s found that the
mdustry 15 mol complying with stipulated
conditions or amy further direction/
mstruction issued by the Board, legal action
shisl | e inatuated against the applcant,

The apphcant shall maintain good house
kocping. All valves/pipes/scwer/drains oic.
must be leak prool.

The ndustry shall provide uninterrupled
entty to the STPETP inlet and outlet
points, Awr Pollution Contral equipment and
stack for smooth samphng/montoenng of
ctficicncy of pollution control systems.

This is being complied.

This s beng complied,

Unisterrupted entry 1o the STE/ETP inlet

and outler poimts, Air Pollution Control
equipment 15 provided.

The industry shall provide Inspection Book
al the tme of mspection o the Board's
Ot lals.

Agroed. This shall be complicd.

Whenever due 0 any accident or other
unforcsoen act or event. such emassion

Agreed. This shall be complied.
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occurs of 8 apprehended W occur m excess
of standards laid down, such informatson
shall be reponed to the Board's offices and
all other concerned offices. In case of
Ghere of pollsbion control equspment. the
production process connected to it shall be
stopped wath unmediale effect

9. The industry shall opesate in a manner o This shall be compled. However, it is o
that all emissions are emitted theough mention that there are no stack emissions

| designated chimney/stack only. available in Bina Mine.

10 | In case of any damage 1o the agneuliure  Agreed. Thas shall be comphed.
provisctvily, buman hishitshon ele. by the
operation of industry, it shall be mperative
o stop prodecton in the udustry with
immedate cffect and such information shall
be reported o Board's offices. The industry
shaall be Hable o pay compensation also in
such cascs as decided by the Competont
Autlemy.

L1 | The apphcant shall apply before the 6 days  Agreed. Thas shall be comphed
of cxpry of CCA or any change in
production types/ production capacity/
mars caring process’ capacity
cnhancement etc. or any change in cfflucnt
dhischarrgze powl or gnssson poml

12 | The Board reserves the right 1o revokes sl Agreed.
modify any stipulated conditton issued
along with CCA, as may be pecessary.

Specific Condition

1. | This CTO (Water/Air] is valid for 8.008 Agreed. The total coal production of Bina
MTPA mmming of coal from coal mening  Project o Litar Priclesh will not excesd
arca of 1374 m Uttar Pradesh. 5.008 MTPA.

2. Unit shall comply with the conditions of This is being complicd Six monthly EC
Environmental Clearance issued vide EC Comphance report s bemg submitted 1o
entification no.  EC2ZAM4ZUPIT73835. MoEF&COC with o copy to RO Sonbhadm
File no. J-11015492011-TA M) dated office of UPPCB every six months. The
290720122 by MobEF&OC Govt of by lalest report = submitlted via email vade
and its compliance report shall be submitted  letter no. BNA'Env/ EC compliance/
o UPCH. MoEF&ECCY 235 175 dastexd 28.11.2023,

. A Industry shall comply wath the conditsors The comphance of CTE comlinons was
of CTE 1ssued by UPPCB wide ketter no.  submutted to Regional Offace vide letter no.
1620117 UPPCB/ SonbhadratUPPCBROY Bina' Env' UPPCE/ 20227 685 Dated:
CTE! SONHHADRA2(022 dated  21,10.2022,

27092022 and its compliance report shall
be subnntiexd o UPPCH,
4, Uit shall operate and muantan vstslled  This s beny comphed. Crusher and silo s

APCS cffectively to achicve the standards
prescriibed under E(P) Rules, 19836 as
amended.

provided with mist spraving system &
cyclome  dust extraction & venlilaton
sysiem. All bell conveyors are clowd with
waler spraying wrangement at all transfer

97
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pons.

Lh

Mitigative mensures 0 be undertaken to
control dust and other fugmive emissions all

along the ronds by providing sufficient
numhers of water sprink lers prefershly s

type mobile sprayeny'sprink kers.

Mitigative measures are undertaken o
comtred] dust and other fugitive emissions all
along the roads by providing  sufTwwent
numbers of wier sprnklers preferably rm

lype mobile sprayers/spooklers. For s

Bina project 13 baving  Tollowing

artangements-

« Proper wates sprinkling is done by 29
nos.(5 nos. dep+ 22 pos. outsourcing|
water sprinklers of capacity T K1
28KL and 9 KL to suppress fugitive
dust emssiom

¢ | no of road sweeping machine 15
working Bina Exin  project  for
mechanized sweeping.

e 2 po. of truck mounted mist spray guns
are working i Bing Exin, Project for
further reduction in the fugitive dust
ETss 01,

¢ Fixed sprinklers are installed on stretch
of abom 1.0 KM along the RCC Road
and CHP,

In aclehition to these followmg measures are

laken lor further improvement:

o 5 ao's of Fug Canons are installed
Bina Project (having a throw of 100
m). They are inswalled at varous
locatiors such as coal stock yards, near
mine barrier, near haul roads, ote.

s  Fumed sprinkler along complete length
of Bina Wharfeall (700m).

(Photographs of dust suppression s ystem s

attnched os Annexure-2),

Unit shall utilize the fly ash as much as
possible in comstruction actvites and i
development  of roads, The fly ash
utilization detail shall be  submitted
qpurarterly.

This i= being complied. All the construction
activities in Bina project are being done
using fly ash bricks. To further enhance the
utilization of Fly ash, the uvse of fly ash
hrck as mandaony and ncluded i all coal

contracts in Bina project.

Unit shall install Online Ambient Air
Quality Monitoring System  with  data
connectivity with CPCH and UPPCE server
and its progress shall be submitted on
quuariey hasis.

| no. of Continuous ambient air quality
monitoring station (CAAQMS) 1 installed
at Bina Project on 28th April 2019 and
connectivity to CPCB server has been
provesded on 120h June 20119,

Tumsponaion of coal should be  done

through belt type convewer and covered
ralway wagons,

Bina project has exsding CHP of 4.5
MTPA and remaiming ceal is transported
thwrough Bina Wharfwall through rail mode.

Small percentage of coal » tmnsported
through road moede. In addition a CHP of
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05 MTPA s under comtruction s md“

scheduled o be completed by March 2024,

Unit shall mantain effective dust separation
{ collechon system al Coal Handhng and
Transpodation poanl 10 such manner so 1l
Ambient A Quabity s ot allected al
nearby places and Ambient aw guabity shall
be moniofed and its repoit shall bhe
submined on guanerly basis 1o the UPPCB.

160

Crusher and silo s provided with mast
spraying syslem & cyclome dust extrachon
& venhlahon system. All bell conveyors
are chosed with valer spraying arrangement
al tramsfer pomis. The ambient air qualiny
report for the g ending September X123 s
enclosed as Annexuse-1.

Uit shall develop ad mamtain green hell

as per the gudelnes isaned by the Roard
vide ulhice order dated 160272018, winch
is avnilable on Board's Website-
www i ppch oo

Gireen belts heen developed m Bina project
across all major infrastructore Bsalicy.
will be wnprovedd further whene space 15
available. The pluntation work is regularly
ciarried oul every year.

The detmls of last five year plantatsons 15
tabulated below -

Yeur Plantation | in nas.)

2018-19 30,000
2019-20 25.000

2020.21 17.500

2021-22 5,000

2022-23 5.000
2023-24* 31,500

Totul 1,20.000 (48 hu)

* Plantation target complcted in monsoon
of 2023-24,

Further, grecmbelt plantation s being
carmied out v the form of Miyawaki
Plantation  along  the  periphery of  the
project, details of which are as follows:
Yeur Plantution { in nos.)

2022-22 _JAisoe ’
2023.24* 35,000

Tatal 52,500

(Photographs are aitached as Annexure 3)

1l

1L

Proponent shall cstablish Mivawaki forost
as prer (e GO o, HOTESRT 72021 09(wnl )

2016 dated 13.10202]1 of Deptt of
Environment. Torest and chmate clange.

Uit shall eommply wilh the provisions of
Hazardous and Other waste (Management
& Trans-bowndary Movement) Rule 2016,

This being complied. Miyvawaki Plantation
s carmed oul in the projpect  premises
theough DFO Rcnukoot. dctails arc as
follows:

Year Plantation | in nos.)

2022-23 17,500

2023-24* 35,000

Total 22500

Hazardous

This bemg comphed. B Project  bas
obtained Hazardous waste authorisation
vide letter no, F-9TS4751/AC-2/ Hazardous
Waste- 1372015 dated 20/122020 ond s
valid for five yvears ull 2025,

waste  Anmual  retum s
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sithmutted vide letter nieder
B/ENV/UPPCHB/Haz. Waste22/13]1 dated
2E0672023.

13

14

15

Industry  shall  treat  industrial  effluenl
throagh ETE in such a manner 10 scheve

the stambard prescrbead under Environment
{Protectson) Rules 1986 and treated efflluent
shall be recycled in vehicle washing, water
sprinkling for dust  suppression  and
horticulture.

Incdustry shall upgrade the ETP and STP nll -

March 2024w tirne bood manmer, as per
atfidavit submitted by the unit.

Domestic effluent shall be weated though
STP as per the standard prescribed under
Environmem (Protection) Rules 1986 and
tremed water shall be used for horticuliare
within premiscs.

All the waler from mme waler treated
ETP (312 MLID] » reused for varous
puerpose hke  washing, waler sprinkhng,
dust suppression, fire fighting and other
allied activity.

LOA for up gradation of ETP at Hima
Project was ssued vade leller on. NCLY
GMI(Cy ETN4AN/LOA-41/ 1710 dated
112022 Samdarly, LOA for up gradation
of STP at Bima Project was issucd wde
lettier mo. NCL'GM(Cy ETN-OT/LOA-
361533 ded 251072022

The up-gradacon work 1s under process and
will be completed by Masch 2024,
Dommestic waler 15 Wweated theough STP
having capacity of 2.5 MLD at Bina Project
and the treated water 15 being used for
horticubure and irngation purposes,

l6

Industry shall not dischorge any kind of
elfluent outsade the premses and  shall
cnsure ZLD,

Bina Projoct is having Zero Dascharge
(except monsoon ). 100% of ETP treated
water 15 utilized I mine arca for vorious
purposes like washing, water sprinkling,
dust suppression. fire fighting and other
allied activity.

17.

Industry shall operate Electro Magnetic

Flow meler a0 waler source, et amnd

outlets of ETP and STP and cnsure data
conpechivily 1o CPCH server. The records

of flow meter readings shall be maintained,

Elkectromagnetic flow meters arc installed
al mbet of ETP and STP a1 Hings project
Jaun 2021. Photographs arc attached as
Anncxure - 4,

18

Water sprinkling shall be carmed owt
regulurly to suppress the dust emission. A
lag bk shall be wasinlined,

Water sprimkling is regularly carried out
through 29 nos. (5 nos. deptt.+ 22 nos.
omlsouremg) wiler sprinklers of Gapacity
70 KL, 23KL and 9 KL to suppress dust
emnsions wy mine area. The bog book s
also maintained.

1%

Unit shall submit environmental statemen
in prescnbed format as per mule 14 of
Environment [ Protection) Acl, 1986

This is beang complied. The environmental
statement for the year 2022-23 was
submitted 0 UPPCRB  Sombbishia ofhce
through email daced 2882023,

20,

Industry shall install PTZ camcra at ETP
and  STP for survelllance  of  proper
operation and shall provide the URL and
password to the Board within 01 momth,

PTZ camcras arc installed ot ETP and STP
al Biss project [or proper surveillance. The
user & oand password has been
commumicated 10 RO UPPCB vide letter
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po. @ar ¢ gms goAdrdnd o 2
dated 29.04.2019

21 | Unit shall abide by diections given by This is being complicd.
Honhle Count, Hom'hle NGT, Cenral
Pollution Control Board and UPPCB for
protection of sale guard of envirommen
from time 1o lime.

212 | Unit shall submit ambient air quality This is being comphied. The ambient mr
monitoring report of approved kaborawory quality report i submined w RO
with @1 months amd theresfier on gquarterly  Sonbhadra, UPPCR on quanterly hasis,
basis.

23 | Unir shall comply with the dircctions issued  This is being complicd.
uiler Singravh Action Plan m tise boumd
TMANNCT

24 | Industry shall comply with the directons  This shall be comphed.
passed by Honble Supreme Court in Civil
Appeal Na 4251 4252 2019 on 08-11
2019

25 | Unit shall comply with the This shall be complicd. Compliance rcport
recommendabons  of Core  commalied as recommended by Core and oversigh
conshtuted by Hon'ble NGT and submit the commuttee 15 being submitted in timely
compliance report 10 SUPSrvisory committee  manner.
and 10 the Boand.

26 Umit shall  comply  with  the  relevant  This s beng comphied.

provigions of Environmental Laws.

101
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| AAFIT e A S | Northern Coalfields
o 4 ¥ !?fﬂ”; | . .
| (ReTRTat) | N CHUEE Limited
| ( . . > ) - i ; n iﬂl’f.ﬁ (A Minimtna Cumpﬂn?)
j ! 1 _ L . k) [ (A subsidiary of Coal India Lim_ilcd]
AETTaUFHTATEY / Offico of the General Manager
dna it
#1171 -‘?;‘ "*,f
2 /l BT :' wa
O bt o
CIN- U10102MP1985G01003160
- ISO: HSAS: i 0 n
Oz AT gfyEsen, - @ (3.9.)Re- 231220 / Post- Bina Project, Distt- Sonebhadra (U.P.)- 231220
LI h2 Y . b7 I8 i X 3 276274 D7R05-25610 ms il :cembin.nc fﬂ\ﬁ_h 1 ] swww.neleilin -
RefNo: BNA/Env./EC compliance/MoEF&CC/23/1.15 Date:28.11.2023

By E-mail

To,

Addl. Director (5),

Ministry of Env.& Forest, Regional Office (Central Region),

5th Floor, Kendriya Bhawan, Sector - H, Aliganj, Lucknow- 226 024

Sub :- Submission of six monthly com liance report from 1% April 2023 to 30" September 2023.

' Relerence: -
1. J-11015/4972011-1A.11 (M) dated 29.07.2022 for 10.5 MTPA for Bina Extn Project.

2. EC ldentification No. EC22A042UP 173833

Dear Sir,

Please find attached herewith a copy of six monthly compliance report for the period from 1* April 2023
to 30" September 2023 of the Bina Extn. Project (Peak Production capacity 10.5 MTPA) of M/s Northern

Coalficlds Limited, Singrauli.
Yours faithfull o
?fow &.
Arca Cenerobh\Rutiadhsd 3

Bina Extn. Project

Iincls.: (i) Part-I1 Datasheet -
(ii) Annexurc-A: Compliance of condition

This is for your kind information pleasc.

CC:- (i) Regional office, UPPCB, Sonbhadra.
(ii) Regional office, MPPCB, Singrauli.
(iii) In-charge, Zonal office CPCB, Lucknow.
(iv) GM (Env.) - NCL, Singrauli
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Annexure No.4 103

MINISTRY OF ENVIRONMENT & FOREST
REGIONAL OFFICE, LUCKNOW
MONITORING REPORT
PART -1
DATA SHEET Date:28.11.2023
01. [Project type : River valley / Mining Industry / FFEN CAST COAL MINE
'hermal / Nuclear / Others (specify)
02, |Name of the Project [BINA EXTN. PROJECT
Coal Production Ccapacity- 10.5 MTPA
03. [Clearance letter No. and date J-11015/49/201 1-1A.11(M) dated: 29.07.2022
04, ocation: ina (Extn.) Project, P.O. Bina Project
istrict: ONEBHADRA
tate(s): TTER PRADESH
titude & Longitude: titude :- 24° 09" 10 24° 11' 22" N
ngitude :- 82° 44" 10 82° 45" 25" E
05. ddress for correspondence :- FFICE OF THE GENERAL MANAGER,BINA PROJECT,
a) Address of concerned Project Chief ORTHERN COALFIELDS LIMITED
ngineer/General Manager  (with PIN Code |P.O. BINA PROJECT
Telephone No / Telex / Fax Nos.) : DT: SONEBHADRA (U.P.), PIN : 231 220
IFEL. 05446 - 276279
AX : 05446 - 276274
b) Address of Executive Project Manager / ffice of GM-BinaExtn. Project,
ngineer taff Officer (Mining)
.0. BINA PROJECT
T: SONEBHADRA (U.P.), PIN : 231 220
06. [Salient features of the Project : T'otal mincable reserve- 123.94 MT
Mine Leasc Arca- 1798 ha.
Total cost of Project- Rs 168.97 Crs.
[Stripping ratio - 5.89 m/tonnes (Avg.)
07. |[Break- up of the Project area : [Forest Land :- 1087.825 Ha
a) Existing land for Bina Project: Tenancy land:- 513 Ha
iGovt. Land:-197.175 Ha
Total land:-1798 Ha additional land.
(b) Others: Additional land for BinaExtn. Nil
08. ak up of Project affected population with enumeration SC-32 )
those losing houses / dwelling units only. Agricultural House only :- ST-00 } 38
only both dwelling units and agricultural land and Others - 06 }
less labourers / artisans
a) SC / ST/ Adivass : SC-00)
) Others : Landonly- ST-13) 13
Please indicate whether these figures based on any Others - 00 }
- pcientific and survey carried out of provisional figures. If a
carried out, give details & year of survey : SC-00)
lLand &House:- ST - 00 } 00
Others - 00 }
09.

> Rs 535 96Crores (2018) -

->Rs14.79 Crores (2018)
-> Total Rs. 1005.3 Crs. till 31.03.23
->Rs 5.46 Crores in 2022-23 (total: Rs 53.73 Crores)
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10. orest Land requirement :
a}l‘hemolmvdbrdvaﬁmuf Forest land for E

n- forestry use

61 _Ha (U.P. State No.
P.J05/11/ 2004/F.C., did: 01.06.2006. G.O. issued by U.P. Govt
ses enumeration work completed. Thisforest land handed over o the

Project on 08.07.2017.

378.935 Ha. (M.P.State) Stage - Il clearance granted vide letter No. 8-
3/2005-FC, did: 13.08.07. G.0. issued by M.P.Gov.

Boundary demarcation by M P. forest deptt. Completed. Afier tree felling in
378.935 Ha. forest land has been handed over to Project.

[b) The status of compensatory afforestation ) Cost of C.A. Rs.18,05,645.00 deposited with DFO, Renukut on 28.09.05
Cost of CA Rs. 7,58.37,863 deposited with DFO, Sidhi in Dec., 2006.

M.P. 378.935 ha compleled & handed over. In U.P. the 21.61 ha forest
fc) The status of clear felling handed over to the Project on 08.07.2017.

d) Comments on the viability & sustainability of
Emwnmy afforestation. The afforestation programme
light of actual field experience so far.
1. e status of clear felling in non-forest area |As above
~ such as submergence area of Reservoir,
pproach roads), if any with quantitative
nformation
12 tatus of construction :
a) Date of commencement (Actual and / or P2nd November 2006.
lanned)
b) The date of completion IProject completed in 2014,

13. |Reasons for delay if the Project is yet to start N.A.

nvironmental safeguards as stipulated in
learance letter mentioned at SI. No. 3

14. E{'il{t wise report regarding implementation of [Enclosed as at Annexure "X

— Z’ éﬂ
Arca%%cml Mufaght o 633

Bina Extn. Project

-
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Compliance Report on Environmental conditions laid down b

Annexure-A
MoEF&CCvide letter no.: J-11015/49/2011-1A.ll dated: -

: Compliance Condition

4 Additional Specific conditions as the area falls under Severely Polluted Areas (SPAs)

(i) Transportation of Coal by rail/conveyor belt shall be | Bina project has existing CHP of 4.5 MTPA and remaining coal is
implemented and also follow as recommendation | transported through Bina Wharfwall through rail mode. Small
given by EAC percentage of coal is transported through road mode. In

addition a CHP of 9.5 MTPA is under construction for which work
order has been issued on 31.12.2021 and scheduled to be
completed by Dec 2023. Photograph is attached in Plates. Being
Complied.

(i) Encourage use of cleaner fuels for trucks, If the | The road from Bina project to nearest railway siding is widened

roads required to be widened upto nearest railway
siding, the same be constructed to avoid traffic

congestion

from 2 lane to 4 lane in Dec. 2021. Complied.

(il

Increase green belt cover by 40% of the total land
area beyond the permissible requirement of 33%
wherever feasible

Green belt has been developed, along all infrastructures, hauls
roads and vacant land. It will be improved further where space is
available.

Also, as per the mining plan &mine closure plan of Bina Extn
project, the total area under green cover at the end of mine life
will be 1064.03 ha which is about 60% of the total lease hold
area.

The plantation and green belt development including selection
of plant species is being carried out through State foresl
Department by signing MoU on yearly basis.

In the year 2022-23, Bina project has completed green beit
development in form of Miyawaki plantation along the periphery
of Bina colony (habitation). The plantation is carried out in 5000
Sgm area with 17500 Nos of plants in 2022-23 through DFO,
Renukoot. Photographs of plantation is attached in Plates. In the
year 2023-24, plantation of total 37,500 no. of plants has been
completed on OB dumps over an area of 15 Ha.

Thick green cover is available along the eastern and western
boundary of the mine. Bina mine of NCL is sharing common
boundary with Kakri mine and Krishnashila mine of NCL in north
and south direction respectively. For extraction of coal reserve
lying beneath common boundary, plantation is not carried out
along these common boundaries.

Further , for proper safety, protection and regeneration of the
safety zone area (6.65 ha), Rs 1496250.00 was deposited on
31.10.09 vide DD No. 864324 to DFO - Singrauli in compliance
Forest clearance for 378,935 ha forest land (FC letter no. 8-
58/2005-FC, dated: 13.08.07)

Further to enhance greenbelt development, in 2023-24, total
35000 no of saplings is being planted near Bansi village in form
of Miyawaki Plantation through Renukoot Forest Division UP in
the periphery of mine.

Being Complied.
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(v)

Greenbeltl outside the project premises such as
avenue plantation, plantation in vacant areas, social
forestry, etc. shall be implemented

For carrying out social forestry work in 20 ha area outside mine
lease boundary an amount of Rs 11.48 lakh has been deposited

to DFO Renukoot vide letter no. @aT/9dTe/Feweaa) 2021 dated

04/12/2021.

The plantation activity is completed by UP foresl department in
the monsoon 2022 in 20 Ha area with 22000 No of plants.
Avenue Plantation has been carried out along the shoulders and
divider of State Highway for a stretch of about 1.2 Km. NOC from
UP State PWD obtained on 28.03.2023. Work order for the same
Is issued on 06/05/2023 vide letter no. B/Civil/LOA/2023-
24/09/118. Copy of LoA is enclosed as Annexure |. Being

Complied.

v)

Assessment of carrying capacity of mine & road
transportation shall be done as per the State
Plan/instructions

The assessment of carrying capacity of mine & road
transportation is 10 be carried out by CMPDI Ranchi. CMPDI has
made presentation before FDs of NCL on 16.11.2023 and
conducted site inspection on 15™ and 16™ November 2023
regarding assessmenl of carrying capacily of mine & road

transportation of NCL mines. Agreed to comply.

Reuse/recycle of treated wastewater shall be
implemented as feasible with latest technology Zero
liquid discharge concept may be adopted

Bina Project is having Zero Discharge (except monsoon). 100% of
ETP treated water is being utilized in mine area for dust
suppression and mining allied activities. Bina project has ETP of
31.2 MLD for treatment of mine discharge. Further the ETP is
under upgradation with latest technology like skimmers, filter
press, MGF, ACF etc. for LOA has been issued on 30/11/2022
and the work will be completed by March 2024, Copy of LoA is
enclosed as Annexure |l. Complied.

(vii)

PP to install Continuous monitoring station for
ambient air quality and also continuous effluent
quality in ETP shall be installed. Data so generated
shall be linked with respective SPCB and CPCB
websites.

1 no. of Continuous ambient air quality monitoring station
(CAAQMS) is installed at Bina Project on 28th April 2019 and
connectivity to MPPCB/CPCB server has been provided on 12th
June. 2019.
Further, CEQMS (Continuous Effluent Quality monitoring system)
is being procured through tender on GeM portal (vide GeM bid
no. GEM/2023/B/3801609) will be installed by March 2024.

Being Complied.

Vil

A detailed water harvesting plan may be prepared by
the project proponent for water augmentation and
submitted to Regional Office of MoEF&CC.

Bina Project has following arrangements for artificial ground

water recharge-
¥ Siltation ponds 03 nos.
2. Sarovar  (colony) 01 no.

3. Rain Water harvesting 4 nos. (G/House-2 Nos, DAV Schoo-1
No.& Hospital-1 No.) are constructed.

The rain water harvesting plan is being prepared for which work
order has been issued to Central Groundwater Recharge
(CGWR). The copy of sanction order dated 15.06.2023 is
attached as Annexure |ll. Being Complied.

(x)

The project proponent shall install STP for
generated domestic wastewater and should meet
for discharge standards

Bina Project has an operational STP of 2.5 MLD to treat the
domestic waste of given quantity and the discharge meets the
standards. A copy of test results of STP treated effluent is
attached as Annexure V.

Further the STP Is under upgradation with latest technology like
Multi Grade Filter (MGF), Activated Carbon filter (ACF), Sludge
Drying Beds, etc. The LOA issued for the work on 25.10.2022 and
work is expected to be completed by March 2024, Complied.
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(xI)

More stringent norms for management of hazardous

Hazardous waste generated (such as burnt oil and other oily

waste like oil container, ETP sludge etc shall be | waste) at the project area is being disposed in accordance with

adopted. The waste generated should be preferably
utilized in co-processing.

HWMR, 2016. Bina Project has obtain Hazardous waste
authorization vide letter no. 13148/ UPPCB/ Sonebhadra (LAB)/
HWM/ Sonbhadra/2020 dated 20/12/2020 and is valid upto
19/12/2025. Copy of Authorization is attached as Annexure VI.

Complied.

(xii)

Monitoring of compliance of EC conditions may be | Third party audit of EC conditions issued to Bina projects were

submitted with third party audit every year

carried out by ICFRE Dehradun from 2nd May to 12th May 2022.
Final report is attached as Annexure VIi. Complied.

The Action taken report on above be submitted within 6 months to IRO, MOEF&CC. Further following conditions as recommended

by EAC, be implemented whichever stringent in a time bound manner.

0

PP shall comply all the conditions stipulated by
Ministry's EC vide its letter no. J-11015/29/2004-1A-11(M)
dated 2nd August, 2006, No. J-11015/49/2011-1A, Il (M)
dated 6th August, 2014 and 12th February, 2021 and
complele the non-compliance within 3 months as
highlighted in Certified Compliance Report by Ministry
IRO vide its letter dated 12th July, 2021. Action taken
report in this regard to be submitted to IRO within 3
months.

Certified Compliance report of EC vide its letter no. J-
11015/29/2004-1A-1I(M) dated 2nd August, 2006; No. J-
11015/49/2011-1A, Il (M) dated 6th August, 2014; 12th
February, 2021 and No. J-11015/49/2011-1A, Il (M) dated 29"
July, 2022 is attached as Annexure VIII. Action taken report
for non complied/partial complied conditions as highlighted
in Certified Compliance Report by Ministry IRO was sent 1o
IRO office vide letter no. 172 dated 18.11.2023 and letter no.
178 dated 15 July 2021. (copy enclosed as Annexure IX).

Complied

()

PP shall obtain No Objection Certificate from Central
Ground Water Authority and submit it Ministry's
Regional Office. No CTO shall be granted by SPCB till
NOC from CGWA is obtained.

Bina Extn Project obtained NOC from CGWA on 08/12/2021
valid up to 07/12/2023. Copy enclosed as Annexure X).

Complied.

(i)

PP to implement the Action Plan as framed by
SPCB/CPCB for specific project that falls under Singrauli
as critically polluted area and implement in time bound
manner.

Compliance report of implementation of action plan as
framed by MPPCB and UPPCB in form of Singrauli action plan
and Anpara action plan respectlively. This is being
implemented al project. Being Complied.

()

Mining shall be carried out only by surface miners for
the project (as proposed) and silo loading till railway
siding through in-pit conveyor should be installed to
avoid road. No road transportation shall be conducted.

One No. of surface miner was commissioned in May 2021 at
Bina project. The additional production is being carried out
through surface miner. Photographs of surface miner is
attached in Plates. Complied.

(v)

PP to install 1 more continuous ambient air quality
monitoring stations at suitable locations preferably
village side and with consultation of SPCB. The real time
data so generated shall be uploaded on company
website. In addition, data should also be displayed
digitally at entry and exit gate of mine lease area for
public display.

1 no. of Continuous ambient air quality monitoring station
(CAAQMS) s installed at Bina Project on 28th April 2019 and
connectivity to CPCB server has been provided on 12th June
2019. Further installation of another CAAQMS station of Bina
project has been approved and under tendering process.

Being Complied.

(vi)

PP shall install fixed fog cannon (mist sprayer) all along
the haul road till CHP, Railway siding and OB Dump area
and accordingly sufficient number of fog cannons (not
less than 10 nos.) with 40 mts jet length shall be
installed within 6 months. It should be ensured that air
pollution level confirm to the standards prescribed by
the MOEFCC/CPCB

Presently 5 nos of Fog Canons are installed at Bina Project

(having a throw of 100 m). They are installed at various
locations such as coal stock yards, reject yard, near haul

roads, elc. Photographs of the same are atlached in Plates.
Complied.

(vil)

PP should Install Wind breaker/shield arrangement
along the railway siding for reducing the dust
propagation in upwind direction,

Fixed water sprinklers have been installed along the wharf
wall for effective dust suppression in November 2022
(Photographs are attached in Plates).

The proposal for construction of wind barrier is being
dropped, since after completion of construction of additional
CHP (9.5 MTPA), there will be no requirement of Wharfwall
railway siding. Dispatch of coal will be done through rail
mode with silo having capacity 9.5 (Additional) + 4.5 MTPA
(Existing) = 14 MTPA. The condition will be not applicable.
Physical progress of CHP is 64% and likely to be
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commissioned by March 2024
(Photographs of above activities are attached in Plates).

Agreed to comply.

il

PP shall plant 200 ha of Sal trees(only) and 200 ha of
fruit bearing trees and create a nursery of 10 ha (within
2 years) to distribute the species freely in the region for
redevelopment of Sal forest in the region

NCL has undertaken 220 Ha plantation in degraded forest
land in MP State through DFO Singrauli and 100 Ha planlation
in degraded forest land in UP State through DFO, Renukut in
the year 2022-23.

Further, MoU has been signed in Feb 2023 by NCL with state
forest department of UP and MP for plantation in 475 Ha
outside NCL leasehold area in monsoon of 2023 (Copy of
MoU is enclosed as Annexure XI).

Bina Project is having total area of 1790.377 ha (Excavated
area: 840 ha; External OB: 50.4 ha; Infrastructure and Road:
450 Ha: green belt: 167.63 ha: undisturbed/coal bearing area:
288.347 ha).The project is not currently having 400 Ha area
for undertaking the Sal plantation and Fruit bearing
plantation inside the leaschold area.

Proposal has been initiated by the project for carrying out
400 Ha plantation (200 Ha Sal and 200 Ha Fruit bearing)
outside lease area through DFO Renukoot/DFO Singrauli and
is approved by competent authority. In this regard, letter was
communicated to DFO Singrauli and DFO Renukoot. However
vide letter dated 14.08.2023, DFO Singrauli denied to carry
out Sal Plantation and Sal nursery development work. (Copy
enclosed as Annexure Xl (a)). After this, 5 institutes including
FRI Dehradun, MPRVVNL, DFO Renukoot, CHRVVNL are being
contacted by NCL, HQ for providing quotations/ estimates/
offers for development of Sal nursery. The copy of letlers are
enclosed as Annexure Xl (b).

Being Complied.

(ix)

Project proponent to plant 150,000 trees with three Tier
Green belt developments (of 50 mtrs width) along the
periphery of the mine habitation/villages (Kohroul
Village at 1.3 km distance, Kakri STP at distant of 1.5 km,
Karwari and Audi Village) within 2 years. After
completion of tree plantation, number of trees shall be
duly endorsed from District Forest Officer. Third party
monitoring by reputed instituted for air quality
(including heavy metal analysis) shall be carried out at
identified locations, both ambient and the process area,
to arrive at impact of the proposed expansion at regular
interval of 3 years

In 2022-23, total 17500 no of saplings is being planted near
Kakri STP by Miyawaki Plantation methodology through
Renukoot Forest Division UP (Photographs are attached in
Plates).

Further, in 2023-24, total 24,500 and 35000 no. of plants are
being planted near Kakri STP and Bansi village through
Renukoot Forest Division UP. (Copy of MoU enclosed as
Annexure XII).

In 2022-23, total 44,500 saplings planted were by Bina
Project (17,500- Miyawaki Plantation: 22000 -social forestry;
5000 on OB Dumps).

This will be further enhanced o comply the given condition.
Third party monitoring for air quality will be carried out at

regular interval of 3 years. Being Complied.

PP shall submit Final Mine Closure Plan as per guidelines
of MoC within 3 months to Ministry's IRO Lucknow

Final mine closure plan is part of Mine plan 10.5 MTPA duly
approved by NCL board is already submitted to Ministry's IRO
Lucknow Vide email dated 19th June 2021. Complied.

(x1)

PP shall install sand segregation plant for suitable
capacity to extract sand and construction aggregate
within 2 years of issue of this letter.

Proposal for the sand segregation plant has been
administratively approved. The estimate and scheme has
been prepared and tender to be floated shortly. This will be

completed within stipulated time. Being Complied.

(xi)

PP 1o develop an ECO park with separate area of 5 ha
for medicinal and herbal species within two years.

An eco park namely Chandra Shekhar Azad Eco park has been
developed in June 2023 over area of 7 ha. It includes a
medicinal plant garden and a nursery with species like Tulsi,
Aloe Vera, Gotu Kola, Basil thyme, Rosemerry, Lavendar,
Fenugreek Methi, Peppermint, Lemon Balm, Ashwa Gandha,
Neem, Amla, etc. (Photographs are allached in Plates).

Complied.
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(xiii) PP to install solar lights along the road used for | The roads used for transportation of coal are illuminated
transportation of coal to avoid the accidents at night | sufficiently as per DGMS norms to avoid the accidents at
and also seek its maintenance. PP is asked to also | night. Report of illumination survey is attached as Annexure
identify the rural areas for installation of solar light with | XII.
its maintenance within the study area of 10 km radius | Further, the proposal for installation of 100 Nos of solar
buffer zone within one year and submit its report to | street lights in the nearby villages (within 10 km buffer zone)
IRO-Lucknow. has been approved and sanctioned. The copy of sanction

order Is enclosed as Annexure XIV. Work of installation of
solar lights will be started soon after execution of MoU b/w
NCL Bina and UPNEDA which is under process. The report will
be submitted to IRO Lucknow within stipulated time. Being
Complied.

(xiv) PP also to provide drinking water facilities like | Bina project has already installed 9 no. of RO plants in nearby
installation of RO with proper water supply pipe fittings | rural areas and various hand pumps for providing drinking
to nearby rural areas and also to install hand pumps by | water facility. Photographs attached in Plates. Complied.
secking consent from panchayat of the villages located
within the study area of 10 km radius buffer zone within
two years of issue of this letter.

(xv) PP 1o also develop pucca roads by seeking consent from | Pucca Roads are being regularly constructed by Bina Project
the panchayat with widening of roads especially roads | in nearby villages as per CSR activities. Recently pucca road is
inter linking the villages within the study area of 10 km | constructed in Gharsari village for 1.8 km length which was
radius buffer zone. completed in 2020. Similar work will be taken up in future

CSR works also. Being Complied.

(xwi) PP to take proper care of health of R& R villages and a | Bina Project has 20-bedded hospital within its premises for
24X 7 helpline call facility should be provided to such | assisting any medical aid and ambulance facility for its
area and also to nearby villages for assisting any medical | employees and nearby village. Complied.
aid and ambulance facility

(xvii) Top soil should be stored separately at marked area and | The top soil wherever available is stored temporarily at the
necessary vegetation shall be maintained to avoid any | earmarked place and the same is spread/utilized at the
entrainment of dust proposed plantation site before planting sapling. The same is

being reported to Coal Controller Office, CCO through
quarterly mine closure reporl. Complied.

(xwiii) Progressive backfilling of mine and progressive | Progressive backfilling of mine and progressive reclamation
reclamation of OB dump shall be done of OB dump is being carried out at project. The last 5 years

technical and biological reclamation work is tabulated below:

Year OBD Unit

2018-19 30,000 No.

2019-20 25,000 No.

2020-21 17,500 No.

2021-22 5,000 No.

2022-23* 5,000 No.

2023-24"~ 37,500 No.

Total 1,20,000 No.
*In 2022-23, total 44,500 saplings planted were by Bina
Project(17,500- Miyawaki Plantation; 22000 -social forestry: 5000
on 08 Dumps).

** Plantation target proposed in monsoon of 2023-24.
(Photographs of Green belts and OB Dump Plantation is
attached in Plates). Complied.
Seeding process and gap plantation using seed balls will
be taken up in the coming monsoon to cover the barren
patches.

xix) Active OB Dump should not be kept barren/open and | Grassing and plantation work is being regularly being done on

should be covered by temporary grass to avoid air born
of particles

the OB dumps o avoid air born particles. It will be further
ensured that spreading of grass seeds will be done only

during monsoon period. Being Complied.
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(xx) Project Proponent shall obtain blasting permission from | Blasting is carried out as per the DGMS norms. Also it is to
DGMS for conducting mining operation near villages | mention that there is no habitation or villages present near
and also explore deployment of rock breakers of | the blasting zone at Bina Project. Complied.
suitable capacity in the project to avoid blasting very
near to villages. There shall be no damages caused (o
habitation/structures due to blasting activity.

(xxi) PP shall carry out monthly water monitoring quality of | No river available within 5 km radius of Bina project. Ground
River bodies located within 5 Km radius and conduct | water level Is being monitored in every season. Not
Bio-assay test half yearly and further monitoring | Applicable.

Ground water level

(xxif) PP should conduct epidemiology study to (analysis of | In this regard, request letters have been sent to three
the distribution, patterns and determinants of health | national reputed institutes which include ICMR Chennai, BHU
and disease conditions in defined populations) Varanasi and AlIHPH Kolkata asking for their consent to carry

out epidemiology study at Bina Project. The work will be
awarded after obtaining consents from the institules. Being
Complied.

(xxiii) All approach roads 1o mine and all other roads which | All the approach roads lo Bina mine from Stale Highway is
are In regular use should be black topped. The | either black topped or RCC roads. The roads are maintained
maintenance of road shall be done by PP in | by PP itself. Photographs are attached in Plates. Complied.
collaboration with state government

(xxiv) Compensation of the land acquired for the project shall | No new land is being acquired for this expansion. Not
be settled within one year as per R&R Policy Applicable.

(xxv) PP shall construct new multi-speciality (100 beds) | It is to inform that commissioned capacity in hospitals
hospital in the 10 km of the project area within 2 years | near Bina Project is as follows:-
for local people after issue of this letter S. Hospital name Beds

No.

1 Atal Chikitshalaya- NCL (At Bina) 20

2 UP State Government hospital | 50

Dibulganj (10 Km)

The average annual bed occupancy of both the
hospitals is less than 20%. Therefore, additional 100
bedded multi specialty hospital is not viable in the
nearby location.
Further, Bina Project has renovated 50 bedded State
Government hospital in Dibulganj, Anpara (within 10
km) at a cost of Rs 406.68 lakhs. Copy of sanction order
is attached as Annexure XV. Renovation work
completed in October 2023 (Photographs are attached
in Plates).
Also, it is to inform that NCL has fully operational 200
bedded hospital namely Nehru Shatabdi Hospital (15
km from Bina) to cater the needs of both employees
and general public. Being Complied.

(xxvi) PP shall pay to farmers of agricultural land if there is any | Agreed.
loss due to pollution found by concerned District
Commissioner as per extent rules or norms

(xxvii) 2 nos of new Water Harvesting Pond with adequate | Agreed. There are already two nos of rainwater
area and depth shall be development within 5 km of | harvesting structures namely, Chhat pond (2 ha) &
project area. Siltation pond (7 ha) at ECO park developed by Bina

Project. Further, nearby gram panchayats (within 5 km)
are requested for development of rainwater harvesting
pond (copy enclosed as Annexure XVI). However, till
date NOC has been provided by only one no. of gram
panchayat namely Kohorauliya. (Copy of NOC is
attached as Annexure XVI). Estimate is being prepared.
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Work will be carried out through tendering process.

(xexwiii)

Proponent shall appoint an Occupational Health
Specialist for Regular and Periodical medical
examination of the workers engaged in the Project and
maintain records accordingly, also, Occupational health
check-ups for workers having some ailments like BP,
diabetes, habitual smoking, elc. shall be undertaken
once in six months and necessary remedial/preventive
measures taken accordingly. The Recommendations of
National Institute for ensuring good occupational
environment for mine workers shall be implemented;
The prevention measure for burns, malaria and
provision of anti-snake venom including all other
paramedical safeguards may be ensured before
initiating the mining activities

Occupational health surveillance program of the workers are
being undertaken periodically. Reqular Health check-ups of
the worker In mining area have been carried out through
Periodical Medical Examination (PME). In year 2022, PME for
275 employees have been completed. PME for 94 employees
completed till March 2023. Complied.

(xxix)

Persons of nearby villages shall be given training on
livelihood and skill development to make them
employable with its proper records

Total 151 persons from all nearby villages will be provided
livelihood training in Light Vehicle driving-80 nos., & Electrical
winding- 71 nos. Out of this 71 no. was completed in 2022-
23. For this an *“MoU” had been signed with Government IT1,
Dudhi. Copy of MOU is attached as Annexure XVII.

Also skill development program for 110 candidates from

nearby villages was started in year 2022-23. Being Complied.

(xxx)

The illumination and sound at night at project sites
disturb the villages in respect of both human and animal
population. Consequent sleeping disorders and stress
may affect the heaith in the villages located close to
mining operations. Habitations have a right for darkness
and minimal noise levels at night. PPs must ensure that
the biological clock of the villages is not disturbed: by
orienting the fMoodlights/ masks away from the villagers
and keeping the noise levels well within the prescribed
limits for day light/night hour

The floodlights are in the mine only and not oriented towards
the villagers further the noise levels are monitored by
CMPDIL and Noise levels are found within prescribed limits.
Noise level monitoring report Is attached as Annexure XVIIL.

Complied.

(xxxi)

Hon'ble Supreme Court in an Writ Petition(s) Civil No.
114/2014, Common Cause vs. Union of India &Ors vide
its judgment dated 8th January, 2020 has directed the
Union of India to impose a condition in the mining lease
and a similar condition in the environmental clearance
and the mining plan to the effect that the mining lease
holders shall, after ceasing mining operations,
undertake re-grassing the mining area and any other
area which may have been disturbed due to their
mining activities and restore the land lo a condition
which is fit for growth of fodder, flora, fauna etc.
Compliance of this condition after the mining activity is
over at the cost of the mining lease holders/Project
Proponent”. The implementation report of the above
said condition shall be sent to the Regional Office of the
MoEFCC.

Agreed. The activities will be carried out after closure of the
mine as per Mine Closure plan of Bina Project.

4.1

The environment clearance Is further subjected to compliance if generic compliance as under

Statutory compliance

10
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0

The project proponent shall obtain forest clearance under the
provisions of Forest (Conservation) Act, 1986, in case of the
diversion of forest land for non-forest purpose involved in the

project

Coal production enhancement from 9.0 MTPA to 10.5
MTPA is carried out in same lease hold area and
therefore, no additional forest land is involved in this
expansion.

However, existing FC clearance of Bina Extn Project are
as follows:-Stage - Il Forestry Clearance granted vide
letter No. 8-58/2005-FC, dated: 13.08.07 by MokEF for
378935 ha. in MP State & vide letter No. 8-
B/U.P./05/11/2004/F.C. dated: 01.06.2006 by U.P.
Gowt. for 21.61 ha. land in U.P. State. Complied.

()

The project proponent shall obtain clearance from the
National Board for Wildlife, If applicable

Not Applicable

(i)

The project proponent shall prepare a Site-Specific
Conservation Plan / Wildlife Management Plan and approved
by the Chief Wildlife Warden. The recommendations of the
approved Site-Specific ~ Conservation Plan/Wildlife
Management Plan shall be implemented in consultation with
the State Forest Department. The implementation report shall
be furnished along with the six-monthly compliance report (in
case of the presence of Schedule-1 species in the study area)

The site-specific conservation plan/Integrated Wildlife
Management Plan(IWMP) has been prepared through
Indian Institute of Forest management (IIFM), Bhopal in
September 2020 (Copy enclosed as Annexure XIX). As
per the IWLMP, (chapter 11 page 166 to 169) Rs. 2134
lakhs and Rs. 499 lakhs are to be spent for conservation
of wildlife in MP and UP state respectively. Total Rs.
26335 lakhs (MP & UP) is lo be spent for the
conservation of wildlife. An amount of Rs 21.34 Crore
was submitted by NCL to DFO Singrauli (through
CAMPA) on 24.12.2020 for implementation of
Integrated Wildlife Management Plan in the region. For
UP part, a letter was written to Nodal Officer (FC) UP
Forest Lucknow vide letter no. NCL/Forest/20/261
dated 05.01.2021 (copy enclosed as Annexure XIX (a)).
NO (FC), UP Forest vide letter no. 1616/11-C dated
06.01.2021 (copy enclosed as Annexure XIX (a)) had
requested to seek guidance of PCCF (Wildlife), UP
Foresl. Further, a request letter was again submitted to
PCCF (Wildlife), UP Forest vide letter no.
NCL/Forest/21/262 dated 06.01.2021 for providing
CAMPA account details for depositing Rs. 499.5 lakhs.
However, till date no communication was received
from UP Forest Department in this regard. Complied.

()

The project proponent shall obtain Consent to
Establish/Operate under the provisions of Air (Prevention &
Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State
Pollution Control Board/Committee

CTE

CTE from MPPCB for 10.5 MTPA received on
20/10/2022 and is valid up to 30.09.2027.

CTE from UPPCB for 105 MTPA received on
27/09/2022 and is valid up to 18.09.2024.

c1o

CTO from MPPCB for 105 MTPA received on
23/10/2023 and is valid up to 30.11.2024.

CTO from UPPCB for 105 MTPA received on
18/11/2022 and is valid up to 31.12.2024.

Copy enclosed as Annexure XX.

Complied.

The project proponent shall obtain the necessary permission
from the Central Ground Water Authority

Bina Extn Project obtained NOC from CCWA on
08/12/2021 valid up to 07/12/2023. Copy enclosed as
Annexure X. Complied.
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(vi)

Solid/hazardous waste generated in the mines needs to
addressed in accordance to the Solid Waste Management
Rules, 2016/Hazardous & Other Waste Management Rules,
2016.

Solid Waste and Hazardous waste generated (such as
burnt oil and other oily waste) at the project area is
being disposed in accordance with SWMR, 2016 and
HWMR, 2016. Bina Project has obtain Hazardous waste
authorization vide letter no. 13148/ UPPCB/
Sonebhadra (LAB)/ HWM/ Sonbhadra/2020 dated
20/12/2020 and is valid upto 19/12/2025. Further,
return for Hazardous Waste Management is submitted
annually to State Pollution Control Board. Photographs
are attached in Plates. Complied.

(b)

Air quality monitoring and preservation

(0

Continuous ambient air quality monitoring stations as
prescribed in the statue be established in the core zone as
well as in the buffer zone for monitoring of pollutants, namely
PMs. PM23, SO2 and NOx. Location of the stations shall be
decided based on the meteorological data, topographical
features and environmentally and ecologically sensitive
targets in consultation with the State Pollution Control Board.
Online ambient air quality monitoring stations may also be
installed in addition to the regular monitoring stations as per
requirement and/or in consultation with the SPCB. Monitoring
of heavy metals such as Hg. As, Ni, Cd, Cr, etc to be carried out
at least once in six months

Total eight numbers of ambient air quality monitoring
stations have been established in core zone (four nos.)
and buffer zone (four nos.) in consultation with SPCB
for mmitnrlng ofPMo,PM;s, SO, and NOy. The
monitoring work is being carried out by CMPDIL Ranchi
on fortnightly basis.
One no. of CAAQMS is already commissioned and
working at Bina Extn project with connectivity to
MPPCB server and has already been connected to the
CPCB server. Photographs are attached in Plates.
Monitoring of Heavy metals (Hg, As, Ni,Cd, Cr etc.) are
being carried out once in every six month by CMPDIL
Ranchi. Report of Heavy Metal monitoring Is attached
as Annexure XXI.

The Ambient Air Quality monitoring in the core zone shall be
carried out to ensure the Coal Industry Standards notified vide
GSR 742 (E) dated 25th September, 2000 and as amended
from time to time by the Central Pollution Control Board, Data
on ambient air quality and heavy metals such as Hg, As, Ni, Cd,
Cr and other monitoring data shall be regularly reported to
the Ministry/Regional Office and to the CPCB/SPCB.

Total eight numbers of ambient air quality monitoring
stations have been established in core zone (four nos.)
and buffer zone (four nos.) in consultation with SPCB
for monitoring of PM10, PM2.5, SO2 and NOX . The
monitoring work is being carried out by CMPDIL Ranchi
on fortnightly basis. Photographs are altached in
Plates.

Monitoring of Heavy metals (Hg, As, Ni,Cd, Cr elc.) are
being carried out once in every six month by CMPDIL
Ranchi. Report of Heavy Metal monitoring is attached

as Annexure XXI. Complied.

(i)

Transportation of coal, to the extent permitted by road, shall
be carried out by covered trucks/conveyors. Effective control
measures such as regular water/mist sprinkling/rain gun etc
shall be carried out in critical areas prone to air pollution (with
higher values of PM10/PM25) such as haul road,
loading/unloading and transfer points. Fugitive dust emissions
from all sources shall be controlled regularly. It shall be
ensured that the Ambient Air Quality parameters conform to
the norms prescribed by the Central/State Pollution Control
Board.

Following dust suppression measures existing in Bina

Project:

e Proper water sprinkling is done by 29 nos.(5 nos.
deptt.+ 22 nos. outsourcing) water sprinklers of
capacity 70 KL, 28KL and 9 KL to suppress fugitive
dust emission,

e 1 no. of road sweeping machine is working Bina
Extn project for mechanized sweeping.

e 2 no. of truck mounted mist spray guns are
working in Bina Extn. Project for further reduction
in the fugitive dust emission.

e Fixed sprinklers are installed on stretch of about
2.0 KM along the RCC Road and CHP.

In addition to these following measures are taken for

further improvement:-

e 5 nos of Fog Canons are installed at Bina Project
(having a throw of 100 m). They are installed at
various locations such as coal stock yards, reject
yard, near haul roads, etc.

12
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o Fixed sprinkler along complete length of Bina
Wharfwall (700m).

e 2 additional water tankers of 70 Kl are
commissioned in May 2023.

Photographs of dusl suppression system are attached

in Plates.

As per the recent monitoring report received from
CMPDI, all the parameters are found within limits
(Copy attached as Annexure XXII) Complied.

(iv)

The transportation of coal shall be carried out as per the
provisions and route envisaged in the approved Mining Plan
or environment monitoring plan. Transportation of the coal
through the existing road passing through any village shall be
avoided. In case, it is proposed to construct a ‘bypass’ road, it
should be so constructed so that the impact of sound, dust
and accidents could be appropriately mitigated

Within the mine premises, the coal transportation is
carried out as per the approved mining plan and EMP
for BinaExtn. Project. Separate approach road (RCC),
had already been constructed from Bina mine to State
Highway to avoid coal transportation through any

village. Complied.

(v)

Vehicular emissions shall be kept under control and regularly
monitored. All the vehicles engaged in mining and allied
aclivities shall operate only after obtaining 'PUC' certificate
from the authorized pollution testing centres.

Vehicular emissions are regularly monitored for all the
vehicles engaged in the mining and allied activities in
project. Departmental and hired vehicles are having

proper PUC certification. Complied.

(vi)

Coal stock pile/crusher/feeder and breaker material transfer
points shall invariably be provided with dust suppression
system. Belt-conveyors shall be fully covered to avoid air
borne dust. Side cladding all along the conveyor gantry should
be made to avoid air borne dust. Drills shall be wet operated
or fitted with dust extractors.

Crusher is provided with mist spraying system &
cyclonic dust extraction & ventilation system. All belt
conveyors are closed with water spraying arrangement
at transfer points.
All drills are provided with dust extraction system with
cyclone separator and dust quard.
(Photographs are attached in Plates). Complied.

(vii)

Coal handling plant shall be operated with effective control

measures w.r.l, various environmental parameters.
Environmental friendly sustainable technology should be

implemented for mitigating such parameters.

Crusher is provided with mist spraying system &
cyclonic dust extraclion & ventilation system.
All belt conveyors are closed with water spraying
arrangement at transfer points.
Rake loading point is provided with mist spraying
arrangement in silo. (Photographs are attached in
Plates). Complied.

Water quality monitoring and preservation

0]

The effluent discharge (mine waste water, workshop
effluent) shall be monitored in terms of the parameters
notified under the Water Act, 1974 Coal Industry
Standards vide GSR 742 (E) dated 25th September, 2000
and as amended from time to time by the Central
Pollution Control Board

The effluent discharged from ETP outlet is being regularly
monitored fort-nightly as per the provision of Water Act,
1974 and Coal Industry Standards vide GSR 742t dated 25th
September 2000. The report is being regularly submitted to
SPCB regularly. Monitoring report of effluent from outlet of
ETP is allached as Annexure XXII. Complied.

(i

The monitoring data shall be uploaded on the
company’s website and displayed at the project site at a
suitable location. The circular No. J-20012/1/2006-1A.11
(M) dated 27th May, 2009 issued by Ministry of
Environment, Forest and Climate Change shall also be
referred in this regard for its compliance

The monitoring data is being uploaded on NCL website.
Complied.
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(i)

Regular monitoring of ground water level and quality
shall be carried out in and around the mine lease area
by establishing a network of existing wells and
constructing new piezometers during the mining
operations, The monitoring of ground water levels shall
be carried out four times a year i.e. pre-monsoon,
monsoon, post-monsoon and winter. The ground water
quality shall be monitored once a year, and the dala
thus collected shall be sent regularly to MOEFCC/RO

CMPDIL is carrying out the work of ground water level &
quality monitoring work quarterly in the existing dug wells.
The analysis of the data shows that there is no impact of
mining on the ground water.
In the season wise waler level of hydrographic monitoring
stations during winter in the month of Feb 2023, the
measurements of water level of Dug wells indicates that the
waler level varies from 1.20mbgl to 14.80 m bgl in the study
area of the project. In piezometers G/water level was
observed from 4.85m to 7.10m bgl in shallow & 64.65 m bgl
in deep piezometers. Groundwater monitoring report of Bina
Project is attached as Annexure XXIIl. Complied.

(iv)

Monitoring of water quality upstream and downstream
of water bodies shall be carried out once in six months
and record of monitoring data shall be maintained and
submitted to the Ministry of Environment, Forest and
Climate Change/Regional Office.

Bina Extn. Mine is a zero discharge mines and hence there Is
no discharge of effluent outside the mine premises. Not
Applicable.

Ground water, excluding mine water, shall not be used
for mining operations. Rainwater harvesting shall be
implemented for conservation and augmentation of
ground water resources.

No ground water (except mine water) is being utilized for
mining or allied activities.

Four nos. rain water harvesting structures are constructed in
Bina Extn project. The details of which are as follows:-

1. Guest House-2 Nos,

2. DAV School Premises -1 No.

3. Bina Hospital-1 No.

Photographs of Rainwater Harvesting units are attached in
Plates. Complied.

(vi)

Catch and/or garland drains and sillation ponds in
adequate numbers and appropriate size shall be
constructed around the mine working, coal heaps & OB
dumps to prevent run off of water and flow of
sediments directly into the river and water bodies.
Further, dump material shall be properly consolidated/
compacted and accumulation of water over dumps shall
be avoided by providing adequate channels for flow of
silt into the drains. The drains/ ponds so constructed
shall be regularly de-silted particularly before onset of
monsoon and maintained properly. Sump capacity
should provide adequate retention period to allow
proper settling of silt material. The water so collected in
the sump shall be utilized for dust suppression and
green bell development and other industrial use.
Dimension of the retaining wall constructed, if any, at
the toe of the OB dumps within the mine to check run-
off and siltation should be based on the rainfall data.
The plantation of native species 1o be made between
toe of the dump and adjacent field/habitation/water
bodies.

During 2022-23 total 600 RM of retaining walls, & 27000 sq.
mt. of gabions walls constructed at the Project. The
dimensions of relaining walls ( bottom width 2.5 m, top
width 0.5 m, height 3.0 m & depth below ground 1.0 m) at
toe of the OB dumps Is based on the rainfall data. Gabion
walls (bottom width 2.5 m, top width 1.0 m & height 4.0 m).
Garland drains and Sump of adequate capacity is available
and in use. De-silting work in sumps and drain is carried out
annually as a part of Monsoon Action plan.

SNo. | Item Nos./ size
% Siltationponds | 3(10,4 & 0.5 ha.)
2 Sump 2 Nos

(Photographs attached in Plates). Complied.

(vi)

Adequate groundwater recharge measures shall be
taken up for augmentation of ground water. The project
authorities shall meet water requirement of nearby
village(s) after due treatment conforming to the specific
requirement (standards).

Following arrangements have been made for artificial ground
waler recharge-

1. Siltation ponds 03 nos.

2. Sarovar (colony) 01 no.

3. Rainwater harvesting 04 nos. (G/House-2 Nos, DAV Schoo-
01 No.& Hospital- 01 No.) are constructed.
To meet the water requirement 9 No. of RO plants have been
established by Bina project in nearby villages. Photographs
attached in Plates. Complied.
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(vili)

Industrial waste water generated from CHP, workshop
and other waste water, shall be properly collected and
ireated so as to conform to the standards prescribed
under the standards prescribed under Water Act 1974
and Environment (Protection) Act, 1986 and the Rules
made there under, and as amended from time to time.
Adequate ETP /STP needs to be provided

Bina Project is having Zero Discharge (except monsoon).
100% of ETP treated water is being utilized in mine area for
dust suppression and mining allied activities. Bina project has
ETP of 31.2 MLD for treatment of mine discharge. Further the
ETP is under upgradation with latest technology like
skimmers, filter press, MGF, ACF etc. for LOA has been Issued
on 30/11/2022 and the work will be completed by March
2024,

Bina Project has an operational STP of 2.5 MLD to treat the
domestic waste of given quantity and the discharge meet the
standards.

Further the STP Is under upgradation with latest technology
like Multi Grade Filter (MGF), Activated Carbon filter (ACF),
Sludge Drying Beds, etc. The LOA issued for the work on
25.10.2022 and work is expected to be completed by March
2024. Photographs of ETP and STP are attached in Plates.

Complied.

(%)

The water pumped out from the mine, after siltation,
shall be utilized for industrial purpose viz. watering the
mine area, roads, green belt development etc. The
drains shall be regularly desilted particularly after
monsoon and maintained properly.

Mine water after treatment is utilized completely for various
purposes like dust suppression, CHP, workshop and fire
fighting. Further the remaining treated water is utilized in
forest nursery for plantation activity. Desiltation work is
carried out every year as part of monsoon action plan.
Complied

The surface drainage plan including surface water
conservation plan for the area of influence affected by
the said mining operations, considering the presence of
river/rivulet/pond/lake etc, shall be prepared and
implemented by the project proponent. The surface
drainage plan and/or any diversion of natural water
courses shall be as per the approved Mining
Plan/EIAJEMP report and with due approval of the
concerned State/Gol Authority. The construction of
embankment 1o prevent any danger against inrush of
surface water into the mine should be as per the
approved Mining Plan and as per the permission of
DGMS or any other authority as prescribed by the law.

There is no natural river/nallah flowing within the mine
leasehold boundary. However, to prevent siltation gabion
wall and retaining walls are constructed all along the
overburden dumps. Further, garland drains all along the
periphery are constructed to channelize monsoon mine
water, Photographs of Garland drain are attached in Plates.

Complied.

(xf)

The project proponent shall take all precautionary
measures 1o ensure riverine/riparian: ecosystem in and
around the coal mine up lo a distance of 5 km. A
rivarine/riparian  ecosystem  conservation  and
management plan should be prepared and
implemented in consultation with the irrigation / water
resource department in the state government.

There Is no riverine/riparian ecosystem present within 5 kms
of Bina project. Not Applicable.

(d)

Noise and Vibration monitoring and prevention

Adequate measures shall be taken for control of noise
levels as per Noise Pollution Rules, 2016 in the work
environment. Workers engaged in blasting and drilling
operations, operation of HEMM, etc shall be provided
with personal protective equipments (PPE) like car
plugs/muffs in conformity with the prescribed norms
and guidelines in this regard. Adequate awareness
programme for users to be conducled. Progress in
usage of such accessories to be monitored

All employees exposed to dust & working in core area are
provided with dust masks & other PPE (helmet, mine shoes,
gamachha, battery & ear plugs & ear muffs etc.).During 2022-
23, total 2356 nos. dust guards, 401 safety helmet, 74 ear
muffs&1251 nos. safety shoes were distributed.
Noise level monitoring report is attached as Annexure XVIIl.

Complied.
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(i) Controlled blasting techniques shall be practiced in | A study has been done for impact of blast vibration & to
order to mitigate ground vibrations, fly rocks, noise and | advise optimum blast design through CENTRAL INSTITUTE OF
air blast elc., as per the guidelines prescribed by the | MINING & FUEL RESEARCH-DHANBAD in 2013 & control
DGMS. blasting is done as per their advice & ground vibrations are

regularly monitored and kept under control. Complied.

(i) The noise level survey shall be carried out as per the | Noise levels are found within prescribed limits. (Copy
prescribed guidelines to assess noise exposure of the | enclosed as Annexure XVIIl. Complied.
workmen at wulnerable points In the mine premises,
and report in this regard shall be submitted to the
Ministry/RO on six-monthly basis.

(e) Mining Plan

(i Mining shall be carried out under strict adherence to | Agreed.
provisions of the Mines Act 1952 and subordinate
legislations made there-under as applicable

(i) Mining shall be carried out as per the approved Mining | Agreed.

Plan (including Mine Closure Plan) abiding by mining
laws related to coal mining and the relevant circulars
issued by Directorate General Mines Safety (DGMS).

(iii) No mining shall be carried out in forest land without | Forest Clearance status of Forest land involved in BinaExtn
oblaining Forestry Clearance as per Forest | Project is as follows:-
(Conservation) Act, 1980. Stage - Il Forestry Clearance granted vide letter No. 8-

58/2005-FC, dated: 13.08.07 by MoEF for 378.935 ha. in MP
State & vide letter No. 8-B/U.P./05/11/2004/F.C. dated:
01.06.2006 by U.P. Govt. for 21.61 ha. land in U.P.State. Copy
of Forest Clearance Letters is attached as Annexure XXIV.
Complied.

(iv) Efforts should be made to reduce energy and fuel | Agreed. Various steps had been taken for conservation and
consumplion by conservation, efficiency improvements | efficient use of energy like lighting in mines and colony area
and use of renewable energy. has been replaced with LED lights, procurement of only star-

rated electrical appliances like AC, fans, etc.

(d) Land reclamation

() Digital Survey of entire lease hold area/core zone using | Digital survey of entire lease hold area/core zone is done
Satellite Remote Sensing survey shall be carried out at | annually by CMPDIL, Ranchi through Satellite Remote Sensing
least once in three years for monitoring land use | Survey. The report is available and displayed on company
pattern and report in 1:50,000 scale or as notified by | website. Complied.

Ministry of Environment, Forest and Climate
Change(MOEFCC) from time to time shall be submitted
to MOEFCC/Regional Office (RO).

(i) The final mine void depth should preferably be as per | Agreed. The final void depth will be kept less than 40m. The
the approved Mine Closure Plan, and in case it exceeds | void area will be converted into a water body. The rest of the
40 m, adequale engineering interventions shall be | area will be back filled up to the ground level and covered
provided for sustenance of aquatic life therein. The | with about a meter thick top soil and put to use.
remaining area shall be backfilled and covered with
thick and alive top soil. Post-mining land be rendered
usable for agricultural/forestry purposes and shall be
diverted. Further action will be treated as specified in
the guidelines for Preparation of Mine Closure Plan
Issued by the Ministry of Coal dated 27th August, 2009
and subsequent amendments.

(i) The entire excavated area, backfilling, external OB | The mining activities is being carried as per Mine Plan/Mine

dumping (including top soil) and afforestation plan shall
be in conformity with the “during mining®/* post
mining” land-use patlern, which is an integral part of
the approved Mining Plan and the EIA/EMP submitted
to this Ministry. Progressive compliance status vis-a-vis
the post mining land use pattern shall be submitted to
the MOEFCC/RO.

Closure plan of Bina Project. Annual mine closure for the year
2022-23 is enclosed as Annexure XXV. Being Complied.
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(v)

Fly ash shall be used for external dump of overburden,
backfilling or stowing of mine as per provisions
contained in clause (i) and (ii) of subparagraph (8) of fly
ash notification issued vide SO 2804 (E) dated 3rd
November, 2009 as amended from time lo time. Efforts
shall be made to utilize gypsum generated from Flue
Gas Desulfurization (FGD), if any, along with fly ash for
external dump of overburden, backfilling of mines.
Compliance report shall be submitted to Regional Office
of MoEF&CC, CPCB and SPCB.

For utilization of fly ash, NCL had provided one pit of
abandoned/closed Gorbi Mine to NTPC- Vindhyanchal
(VSTPP). MoU between NCL and NTPC-VSTPS has been done
on 3rd Jan, 2019. Approx. 30 to 40 Million tons of fly ash will
be accommodaled in to this mine void.
Further, IIT-BHU carried out *Scientific Study of fly ash
utilization/dumping/Mixing in the OB of the running /active
mines of NCL along with its viability and safety aspect of man
and machinery.” The report was submitted by IIT-BHU on
16.03.2022 stating that “It is not feasible to dump 25% fly ash
in Mine dump in Bina OCP due to geo mining conditions, high
stripping ratio, and huge rate of OB removal and instability of
dump during rainy season in present condition”. Being

Complied.

Further, it may be ensured that as per the time schedule
specified in mine closure plan it should remain live till
the point of utilization. The topsoil shall temporarily be
stored at earmarked site(s) only and shall not be kept
unutilized. The top soil shall be used for land
reclamation and plantation purposes. Active OB dumps
shall be stabilized with native grass species to prevent
erosion and surface run off. The other overburden
dumps shall be vegetated with native flora species. The
excavated area shall be backfilled and afforested in line
with the approved Mine Closure Plan. Monitoring and
management of rehabilitated areas shall continue until
the vegetation becomes self-sustaining. Compliance
status shall be submitted to the Ministry of
Environment, Forest and Climate Change/ Regional
Office.

The top soil wherever available is stored temporarily at the
earmarked place and the same is spread/utilized at the
proposed plantation site before planting sapling. The same is
being reported to Coal Controller Office, CCO through

quarterly mine closure report.

Grassing and plantation work is regularly being done on the
OB dumps to avoid air born particles. Photographs of
plantation are attached in Plates. Being Complied.

(vi)

The project proponent shall make necessary alternative
arrangements, if grazing land is involved in core zone, in
consultation with the State government lo provide
alternate areas for livestock grazing, if any. In this
context, the project proponent shall implement the
directions of Hon'ble Supreme Court with regard to

acquiring grazing land

No grazing land is involved in core zone of Bina Extn project.
Not Applicable.

)

Green Belt

0

The project proponent shall take all precautionary
measures during mining operation for conservation and
protection of endangered/endemic flora/fauna, if any,
spotted/reported in the study area. The Action plan in
this regard, if any, shall be prepared and implemented
in consultation with the State Forest and Wildlife

Department.

The site-specific conservation plan/Integrated Wildlife
Management Plan(IWMP) has been prepared through Indian
Institute of Forest management (IIFM), Bhopal in September
2020 (Copy enclosed as Annexure XIX). As per the IWLMP,
(chapter 11 page 166 to 169) Rs. 2134 lakhs and Rs. 499 |akhs
are lo be spent for conservation of wildlife in MP and UP
state respectively. Total Rs. 2633.5 lakhs (MP & UP) is to be
spent for the conservation of wildlife. An amount of Rs 21.34
Crore was submitted by NCL to DFO Singrauli (through
CAMPA) on 24.12.2020 for implementation of Integrated
Wildlife Management Plan in the region. For UP part, a letter
was written to Nodal Officer (FC) UP Forest Lucknow vide
letter no. NCL/Forest/20/261 dated 05.01.2021 (copy
enclosed as Annexure XIX (a)). NO (FC), UP Forest vide letter
no. 1616/11-C dated 06.01.2021 (copy enclosed as Annexure
XIX (a)) had requested to seck guidance of PCCF (Wildlife),
UP Foresl. Further, a requesl letter was again submitted to
PCCF (Wildlife), UP Forest vide letter no. NCL/Forest/21/262
dated 06.01.2021 for providing CAMPA account details for
depositing Rs. 499.5 lakhs. However, il date no
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communication was received from UP Forest Department in
this regard. Complied.

(i)

Greenbelt consisting of 3-tier plantation of width not
less than 7.5 m shall be developed all along the mine
lease area as soon as possible. The green belt
comprising a mix of native species (endemic species
should be given priority) shall be developed all along the
major approach/ coal transportation roads.

Green belt has been developed, along all infrastructures,
hauls roads and vacant land. It will be improved further
where space s available.
Also, as per the mining plan &mine closure plan of Bina Extn
project, the total area under green cover at the end of mine
life will be 1064.03 ha which is about 60% of the total lease
hold area.
The plantation and green belt development including
selection of plant species is being carried out through State
forest Department by signing MoU on yearly basis.

In the year 2022-23, Bina project has completed green beit
development in form of Miyawaki plantation along the
periphery of Bina colony (habitation). The plantation is
carried out in 5000 Sgm area with 17500 Nos of plants in
2022-23 through DFO, Renukool. Photographs of plantation
is attached in Plates. In the year 2023-24, plantation of total
37,500 no. of plants has been completed on OB dumps over
an area of 15 Ha.

Thick green cover is available along the eastern and western
boundary of the mine. Bina mine of NCL is sharing common
boundary with Kakri mine and Krishnashila mine of NCL in
north and south direction respectively. For extraction of coal
reserve lying beneath common boundary, plantation is not
carried out along these common boundaries.

Further , for proper safety, protection and regeneration of
the safety zone area (6.65 ha), Rs 1496250.00 was deposited
on 31.10.09 vide DD No. 864324 to DFO - Singrauli in
compliance Forest clearance for 378.935 ha forest land (FC
letter no. 8-58/2005-FC, dated: 13.08.07)

Further to enhance greenbelt development, in 2023-24, total
35000 no of saplings is being planted near Bansi village in
form of Miyawaki Plantation through Renukoot Forest
Division UP in the periphery of mine.

Being Complied.

(h)

Public hearing and Human health issues

Adequate illumination shall be ensured in all mine
locations (as per DGMS standards) and monitored
weekly. The report on the same shall be submitted to
this ministry & it's RO on six-monthly basis.

The roads used for transportation of coal are illuminated
sufficiently as per DGMS norms to avoid the accidents at
night. Report of illumination survey Is attached as Annexure
XIIl. Being Complied

(i)

The project proponent shall undertake occupational
health survey for initial and periodical medical
examination of the personnel engaged in the project
and maintain records accordingly as per the provisions
of the Mines Rules, 1955 and DGMS circulars. Besides
regular periodic health check-up, 20% of the personnel
identified from workforce engaged in active mining
operations shall be subjected to health check-up for
occupational diseases and hearing impairment, if any, as
amended time to time.

Occupational health surveillance program of the workers are
being undertaken periodically. Regular Health check-ups of
the worker in mining area have been carried out through
Periodical Medical Examination (PME). In year 2022, PME for
275 employees have been completed. PME for 94 employees
completed till March 2023. Complied.

(iif)

Personnel (including outsourced employees) working in
core zone shall wear protective respiratory devices and
shall also be provided wilth adequale training and
information on safety and health aspects

All employees exposed to dust & working in core area are
provided with dust masks & other PPE (helmet, mine shoes,
gamachha, batlery & ear plugs & ear muffs elc.). During
2022-23, total 2356 nos. dust guards, 401 safety helmet, 74
ear muffs & 1251 nos. safety shoes were distributed.

Complied.
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(v)

Implementation of the action plan on the issues raised
during the public hearing shall be ensured. The project
proponent shall undertake all the tasks/measures as per
the action plan submitted with budgetary provisions
during the public hearing Land oustees shall be
compensaled as per the norms laid down in the R&R
policy of the company/State Government/Central
Government, as applicable.

All the points raised during public hearing have already been
complied. The campliance report is enclosed as Annexure
XXVI.

(v)

The project proponent shall follow the mitigation
measures provided in this Ministry's OM No. Z-
11013/5712014-IA11 (M) dated 29" October, 2014,
titled ‘Impact of mining activities on habitations-issues
related to the mining projects wherein habitations and
villages are the part of mine lease areas or habitations
and villages are surrounded by the mine lease area’.

Corporate Environmental responsibility

The company shall have a well laid down environmental
policy duly approve by the Board focus any of Directors.
The environmental policy should prescribe for standard
operating procedures 1o have proper checks and
balances and to infringements/deviation/violation of
the environmental/forest/wildlife norms/conditions.
bring into The company shall have defined system of
reporting infringements/deviation/violation of the
environmental/forest/wildlife norms/conditions and/or
shareholders/stake holders,

NCL has its own environmental policy duly approved by
Board of Directors and displayed on company website.

Complied.

(i)

A separate Environmental Cell both at the project and
company head quarter level, with qualified personnel
shall be set up under the control of senior Executive,
who will directly to the head of the ization,

It is already set up & headed by GM (Env.) under direct
control of Director (T/P&P)) at company level, Officer is
posted in the Project/Units for regular monitoring and for
compliance of the status. Complied.

(i)

Action plan for implementing EMP and environmental
conditions along with responsibility matrix of the
company shall be prepared and shall be duly approved
by competent authority. The year wise funds earmarked
for environmental protection measures shall be kept in
separate account and not to be diverted for any other
purpose. Year wise progress of implementation of
action plan shall be reported to the Ministry/Regional
Office along with the Six Monthly Compliance Report.

Responsibility matrix of the company is provided in approved
EMP Report (7.5 MTPA). The year wise fund and expenditure
for environmental protection is available in Environment
Statement Report of Bina Extn Project. The same Iis
communicated to both SPCBs before 30th September every
year. Copy of Environmental Statement report for the year
2022-23 Is attached as Annexure XXVII.

(iv)

Self environmental audit shall be conducted annually.
Every three years third party environmental audit shall
be carried oul.

Self environment audit (Inter project) and also by NCL, HQ is
being conducted on regular basis which is reviewed by the
Senior Management of Company and submitted to Company
Board.

Third party audit of EC conditions issued to Bina projects
were carried out by ICFRE Dehradun from 2nd May to 12th
May 2022. Final report is attached as Annexure VII.

Complied.

0

Miscellaneous
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0

The project proponent shall make public the
environmental clearance granted for their project along
with the environmental conditions and safeguards at
their cost by prominently advertising it at least in two
local newspapers of the District or State, of which one
shall be in the vernacular language within seven days
and in addition this shall also be displayed in the project
proponent’s website permanently.

The information regarding Environmental clearance to Bina
Project had been published in four local hindinews papers,
The details as follows:

1. Amar Ujala, Varanasi - 30.07.2022

2. Palrika, Satna- 30.07.2022

3. Danik Bhaskar, Singrauli - 30.07.2022
4. Dainik Jagaran , Varanasi - 30.07.2022

(Newspaper clippings are attached as Annexure XXVIII).
Complied.

()

The copies of the environmental clearance shall be
submitted by the project proponents to the Heads of
local bodies, Panchayats and Municipal Bodies in
addition to the relevant offices of the Government who
in turn has to display the same for 30 days from the
date of receipl.

Complied.

(i)

The project proponent shall upload the status of
compliance of the stipulated environment clearance
conditions, including results of monitored data on their
website and update the same on half-yearly basis.

Every six monthly EC compliance letter is send to MOEF-
Regional office is also uploaded on NCL's website. Complied.

(iv)

The project proponent shall monitor the criteria
poliutants level namely, PM10, SO2, NOx (ambient
levels) or critical sectoral parameters, indicated for the
projects and display the same at a convenient location
for disclosure to the public and put on the website of
the company

The monitoring of pollutants parameters like PM,,, SO,
NOy(ambient levels) or critical sectoral parameters, indicated
for the project are continuously being monitored and
uploaded on company website. The monitoring results are
displayed on the display board provided at the CAAQMS
station. Photograph of display board is attached in Plates.

Complied.

v)

The project proponent shall submit six-monthly reports
on the status of the compliance of the slipulated
environmental conditions on the website of the ministry
of Ernvironment, Forest and Climate Change at
environment clearance portal.

Every six monthly EC compliance letter is send to MOEF-
Regional office is also uploaded on NCL's website. Complied.

(vi)

The project proponent shall follow the mitigation
measures provided in this Ministry's OM No. Z-
11013/5712014-1A 11 (M) dated 29 October, 2014,
titled ‘Impact of mining activities on habitations-issues
related to the mining projects wherein habitations and
villages are the part of mine lease areas or habitations
and villages are surrounded by the mine lease area’.

Agreed.

(vii)

The project proponent shall submit the environmental
statement for each financial year in Form-V to the
concerned State Pollution Control Board as prescribed
under the Environment (Protection) Rules, 1986, as
amended subsequently and put on the website of the
company.

The copy of Environmental Statement for each financial year
in Form-V is submitted before 30th September each year to
the concerned State Pollution Control Board as prescribed
under the Environment (Protection) Rules 1986, as amended
subsequently and also being displayed on the website of the
company. Copy of Environmental Statement report for the
year 2022-23 Is attached as Annexure XXVII. Complied.

(vill)

The project authorities shall inform to the Regional
Office of the MOEFCC regarding commencement of
mining operations.

Agreed.

(ix)

The project authorities must strictly adhere to the
stipulations made by the State Pollution Control Board
and the State Government.

Agreed.

20




122

45

(x)

The project proponent shall abide by all the
commitments and recommendations made in the
EIAJEMP report, commitment made during Public
Hearing and also that during their presentation to the
Expert Appraisal Committee.

i

(xi)

No further expansion or modifications in the plant shall
be carried out without prior approval of the Ministry of
Environment, Forests and Climate Change.

(xif)

Concealing factual data or submission of
false/fabricated data may result in revocation of this
environmental clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

(i)

The Ministry may revoke or suspend the clearance, if
implementation of any of the above conditions is not
satisfactory.

(xiv)

The Ministry reserves the right to slipulate additional
conditions if found necessary. The Company in a time

bound manner shall implement these conditions.

(xv)

The Regional Office of this Ministry shall monitor
compliance of the stipulated conditions. The project
authorities should extend full cooperation to the officer
(s) of the Regional Office by furnishing the requisite
data/ information/monitoring reports.
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(xvi)

The above conditions shall be enforced, inter-alia under
the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act,
1986, Hazardous and Other Wastes (Management and
Trans-boundary Movement) Rules, 2016 and the Public
Liability Insurance Acl, 1991 along with their
amendments and Rules and any other orders passed by
the Hon'ble Supreme Court of India / High Courts and
any other Court of Law relating to the subject matte

i

The proponent shall abide by all the commitments and
recommendations made in the EIA/EMP report and also
that during presentation to the EAC. All the
commitments made on the issues raised during public
hearing shall also be implemented in letter and spirit

1

The proponent shall obtain all necessary clearances/
approvals that may be required before the start of the
project. The Ministry or any other competent authority
may stipulate any further condition for environmental
protection. The Ministry or any other competent
authority may stipulate any further condition for
environmental protection.

Any appeal against this environmental clearance shall lie
with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

1

The coal company/project proponent shall be liable to
pay the compensation against the illegal mining, if any,
and as raised by the respective State Governments at
any point of time, in terms of the orders dated 2nd
August, 2017 of Hon'ble Supreme Court in WP (Civil)
N0.114/2014 in the matter of ‘Common Cause Vs Union
of India & others.

1
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The concerned State Government shall ensure no
mining operations to commence till the entire
compensation for illegal mining, If any, is paid by the
project proponent through their respective Department
of Mining & Geology, in strict compliance of the
Judgment of Hon'ble Supreme Court.

10

This environmental clearance shall not be operational
till such time the project proponent complies with the
above said judgment of Hon'ble Supreme Court, as

applicable, and other statutory requirements

Addit ts mentioned by IRO Lucknow which are not included in EC conditions

Observations by IRO apart from EC conditions

Action taken status

It is required to select native species of the plant with
long life which can also be helpful to sequester more
CO; as compared lo short life plant. It is also required to
stretch safety zone plantation all along the project
boundary. In various patches safety zone plantation has
not been developed so far. Compliance be ensured by
31" March, 2024,

On yearly basis, massive plantation activity is carried out on OB
Dumps and plain areas with native species of plants such as
Seesham, kanji, Peepal, bakain, Subabool, Bahera, Jungle Jalebi,
Amla, Amrud and bair., Neem, Arjuna etc.

Thick green cover is available along the eastern and western
boundary of the mine. Bina mine of NCL is sharing common
boundary with Kakri mine and Krishnashila mine of NCL in north and
south direction respectively. For extraction of coal reserve lying
beneath common boundary, plantation is not carried out along these
common boundaries.

Further , for proper safety, protection and regeneration of the safety
zone area (6.65 ha), Rs 1496250.00 was deposited on 31.10.09 vide
DD No. 864324 to DFO - Singrauli in compliance Fores! clearance for
378.935 ha forest land( FC letter no. 8-58/2005-FC, dated: 13.08.07)

During presentation before DDG it was agreed that PP
shall undertake drone and LIDAR based survey for
Biodiversity assessment in the project area as well as in
the plantation areas of OB. Carbon Sequestration and
landscape restoration studies shall also be undertaken.
Action taken in this regard be submitted by 15"
November 2023.

Drone survey has been conducted in the project area as well as in
the plantation areas of OB in August 2023. (Photographs are
attached as Annexure 13).

Audit of Plantation, Green Cover Mapping and Assessment of
Above Ground Biomass and Carbon Sequestration in the Plantation
site of Bina OCP has been conducted by M/s Geo Climate Risk
Solutions Pvt. Lid. (Copy of the report is attached as Annexure

XXI1X).
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128
FHelmidolch -2
BINA OCP
CMPDI
AMBIENT AIR QUALITY DATA
Name of the Company : Northern Coalfield Limited Year : 2023-24,
Name of the Project : Bina Opencast Project Q.E. :JUNE’'2023.
Core Zone
Name of the Stations 1. BA1- Main Sub. Station 2. BA2- OB Sub. Station
& Ol ; 3. BA3- Bina STP 4. BA4- DAV School
1. Station Code/Name: BA1- Main Sub. Station Category: Industrial.
Date of sampling | SPM | RPM |PM 2.5/502 |NO2 gy e
05/06.04.2023 512 | 242 67 | 36 | 51
24/25.04.2023 460 | 219 | 58 | 32 | 45 -
04/05.05.2023 | 228 | 97 | 22 |<25| 22 wlB
1 1 1 o |l BPermyssiie LIS
23/24.05.2023 432 190 43 | 30 | 40 0!
T 1 m COuatery Average
12/13062023 | 418 | 204 | 46 | 36 | 48 B n'l o B
27/28.06.2023 | 307 | 141 | 38 |26 | 33 SPM RPM PM SO2 NO2
Quarterly Average| 393 | 182 | 46 | 32 | 40 25
Permissible Limits| 600 | 300 | *NA | 120|120
2. Station Code/Name: BA2 - OB Sub. Station Category: Industrial.
Dates of sampling| SPM | RPM |PM 2.5/502 |NO2 Sins OBSubstation
05/06.04,2023 438 | 226 59 | 35 | 50
24/25.04,.2023 405 | 194 48 | 31 | 46 :1:
08/09.05.2023 426 | 233 56 | 32 | 46 i‘f s
23/24.052023 | 493 | 286 | 65 | 36 | 55 -
’ 0Quaredy Average
12/13.06.2023 461 | 249 64 | 35 | 47 1
27/28.06.2023 466 | 114 | 38 | 27 | 30 SPM RPM PM S02 NO2
Quarterly Average | 448 | 217 | 55 | 33 | 46 25
Permissible Limits | 600 | 300 | *NA | 120|120

Note: *NA- Standards for coal mines inserted in Environment (Protection) Rules, 1986 via Rule 2(1) of
the Environment (Protection) Amendment Rules, 2000 notified vide notification G.S.R. 742(E), dated
25.9.2000. do not stipulate permissible limit for PM 2.5.

Environmenial Moniloring repor
Job no-232406117 Chapter - 2, Page - 4
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BINA OCP
CMPDI
AMBIENT AIR QUALITY DATA
Name of the Company : Northern Coalfield Limited Year : 2023-24.
Name of the Project : Bina Opencast Project QE. :SEPT2023.
Core Zone
Name of the Stations 1. BA1- Main Sub. Station 2. BA2- OB Sub. Station
& Code : 3. BA3- Bina STP 4. BA4- DAV School
1. Station Code/Name: BA1- Main Sub. Station Category: Industrial.
Date of sampling | SPM | RPM |PM 2.5/ 502 [NO2 Bine Main Substation
10/11.07.2023 | 314 | 185 | 54 | 34 | 52
20/21.07.2023 | 302 | 177 | 52 | 33 | s0 -
10/11.082023 | 164 | 73 | 25 |<25]| 38 || s
) o mis
25/26.08.2023 | 216 | 112 | 37 |30 |42 || dedtin
11/12.09.2023 | 290 | 154 | 46 |35 |53 || =
21/22.09.2023 | 326 | 184 | 52 | 37 [ 58 gy g
Quarterly Average| 269 | 148 | 44 | 34 | 49 25
Permissible Limits| 600 | 300 | *NA | 120|120
2. Station Code/Name: BA2 - OB Sub. Station Category: Industrial.
P g
Dates of sampling| SPM | RPM |PM 2.5/ 802 [NO2 Bina OBSubstation
10/11.07.2023 | 327 | 194 | 58 | 30 | 46
20/21.07.2023 | 292 | 179 | 54 | 32 | 49 m
10/11.08.2023 | 147 | 64 | 22 [<25] 35 i
26126082023 | 335 [ 211 | 56 | 28 |43 | 8 2 o
* 1112.002023 [ 213 | 137 | 48 | 28 | 36 | | ™| o
21/22.09.2023 | 287 | 164 | 53 | 30 | 42 SPM RPM PM S02 NO2
Quarterly Average | 267 | 158 | 49 | 30 | 42 25
Permissible Limits | 600 | 300 | *NA |120]120

Note: *NA- Standards for coal mines inserted in Environment (Protection) Rules, 1986 via Rule 2(1) of
the Environment (Protection) Amendment Rules, 2000 notified vide netification G.S.R. 742(E), dated
25.9.2000. do not stipulate permissible limit for PM 2.5.

Environmental Monfioring report
Job no-232406117 Chapter - 2, Page - 4
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LOADING END ANALYSIS REFORT

Test Report Noo- CIMFRDHN TIPS LIVFERI 2420659 A
Name of Conl Company-NORTHERN COALFIELDS LIMITED
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1in) Song of the gupurimont s perfos med bs evternal sersice oo wier

v I;hthll-h#wm

sy e arg e iy e w1 e P T
CSIR A ontenl Instinwie OF Slning & | ool Resesroh
Loan i, OF indin, Diwanbiad
Pab- FALL, PIN-BIS 108, Jharkhami

L o S . a—
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SR TR yguor AEAT dre
UTTAR PRADESH POLLUTION CONTROL BOARD

fAva- AR Trododlo ERT 3N0T0 AT 643 /2023 YN AR A W 3fw godo T F
qiite sy RA® 02.01.2024 & IFUEH & wag ¥ |

Wy,

T B & Wo U wRa s, 98 R gRT 3ot W@aT 643 /2023 IO FAR
T Ve 3G oo T I B T UIRA W f3AF 02012024 BT HIH TSV IR BT FE IR |
I WRY B[O 39 fraq € -

. Mr. Rajesh Kumar has sent by post the present letter petition to this Tribunal, which has
been treated and registered as O.A. No. 643/2023, seeking issuance of directions to the
project proponent-M/s. Bina Project, NCL (A subsidiary of coal India Limited) to
remediate damage caused to environment due to regular burning of coal stock of deshelling
plant near deshalling plant yard of above said project.

2. The applicant has submitted in the application that a deshalling plant is in operation at Bina
Project NCL situated at Sonbhadra, Uttar Pradesh (near Krishnashila Railway Station) after
the deshalling process the reject coal is being stacked at the deshalling plant reject yard
near weight bridge number three and is being sold in open market through e-auction. The
reject deshelling coal yard is under fire since last one month. Reject coal of the quantity of
approximately more than one lakh ton has been burnt fully. Continuous burning of reject
coal for more than a month has damaged the environment by heat and smoke due to which
the nearby villagers are facing difficulties. The Bina Project is in the most critically
polluted areca and the management is violating the terms and conditions of the
environmental clearance granted by the competent authority and CTE/CTO granted by
UPPCB.

7% % yawo # Rrergasal g s@a s T @ & A P diee d9 dioee, deme
¥ deafera AT wve ¥ Roeee @ld & 3 W sio-3 @ 9 aré & woeiRa av ais wrae 3
ey far o &) Rva va wig ¥ @ @i o€ # aFT TR @ SR FTHT T T Ao
mTh:aangtmgQﬂwquﬁﬁamiWWahﬁhﬁaﬁmamﬁwm
A 9 VT B

7% 7 S @ wWe § 5 Aud s oid oies, @ uRaern, d Wi g R
wive § o Roees Frae § ar 7 W Vw4 ¥ R SU UE & N @ arg wgee &)
Ieur & P SAAE TE B T qU JEI D A A A UGEOT B AT S B &, e
arg (gguvr farer qen A=) sftifam, 1981 & s Wit &1 SeoaE 8

7E & @o W gRa afev, ¥ feeh gRr sfovo Wo-s03/2017 # A M Fdwt @
U H B gguu FaE a8 gR vt afiefd @ sieem ¥ meeesa dar @ T &
e sgar 7o & o) FeifRa §3 Penalty=PIXNxRxSXLF @ 3R aiiwferm wafavvirg afogfit
w9 30000 /- wfafes ameft &1 o Pl (pollution index)=80, N (Number of days)=1, R (Panalty in
Rs)=250, S (Factor for Scale of operation, Large)=1.5, LF (Location Factor)= 1.0 for population between 1
to 5 million. férar mar 2 |

— e
bk hed,
AA. 124, e @ve, TR TR T.C.-12 V, Vibhuti Khand, Gomti Nagar,
BICEE) -.226 010 Lucknow - 226 010
E:‘l 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
: 0522-2720764, 2720676 Fax :0522-2720764, 2720676
. info@uppchb.in E-mail  :info@uppchb.in
- : www.uppcb.com _ : Website : www.uppcb.com
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136 >
BINA OCP
CMPDI
AMBIENT AIR QUALITY DATA
Name of the Company : Northern Coalfield Limited ‘Year : 2023-24.
Name of the Project Bina Opencast Project Q.E. 1 JUNE'2023.

Mame of the Stations
& Code

1. Station Code/Name:

Core Zone

1. BA1- Main Sub. Station

3. BA3- Bina STP

BA1- Main Sub. Station

2. BAZ2- OB Sub. Station
4. BA4- DAV School

Category: Industrial.

| Date of sampling| SPM | RPM |PM 2.5[S502|NO2
05/06.04.2023 512 | 242 | 67 | 36 | 51
24/25.04.2023 460 | 219 | 58 | 32 | 45
04/05.05.2023 228 a7 22 |<25] 22
23/24.05.2023 432 |1 190 | 43 | 30 | 40
12/13.06.2023 418 | 204 | 46 | 36 | 48
27/28.06.2023 307 | 141 38 | 26 | 33
Quarterly Average | 393 182 | 46 | 32 | 40

| Permissible Limits| 600 | 300 | *NA [120[120

[Bina Main Substation |

400 B Permissible Limits

20 OCuanery Average

SPM RPM PM 3502 NOZ
2.5

2. Station Code/Name

: BAZ - OB Sub. Station

Category: Industrial.

| Dates of sampling| sSPM | RPM [PM 2.5/ 502 |NO2
05/06.04.2023 438 | 226 59 | 35| 50
24/25.04.2023 405 | 194 | 48 | 31 | 46
08/09.05.2023 426 | 233 56 | 32 | 46
23/24.05.2023 493 | 286 B | 36 | 55
12/13.06.2023 | 4671 | 249 | 64 | 35 | 47
27/28.06.2023 | 466 | 114 | 38 | 27|30
Quarterly Average | 448 | 217 | 55 | 33 | 46

| Permissible Limits | 600 | 300 | *NA [120[120

|Bina OBSubstation |

Tan
&00
00
400
EUU
‘igg Buarery fverage
]

SPM RPFM PM 502 NO2
25

BFzrmissibie Limes

MWote: *MA- Standards for coal mines inserted in Environment (Protection) Rules, 1986 via Rule 2(1) of
the Environment (Protection) Amendment Rules, 2000 notified vide notification G.5.R. 742(E), dated
25.9.2000. do not stipulate permissible limit for PM 2.5,

Environmental Monitoring report

Job no-232406117

Chapter - 2, Page - 4
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Annexure 07

CMPDI

AMBIENT AIR QUALITY DATA

Name of the Company :

Name of the Project

Northern Coalfield Limited Year :
Bina Opencast Project

2023-24.
Q.E. :SEPT'2023.

Core Zone

MName of the Stations 1.
flads 3. BA3- Bina STP

1. Station Code/Name:

BA1- Main Sub. Station

BA1- Main Sub. Station

2. BAZ2- OB Sub. Station
4. BA4- DAV School

Category: Industrial.

| Date of sampling| SPM | RPM |PM 2.5[S502|NO2

10/11.07.2023 314 | 185 | 54 | 34| 52

20/21.07.2023 302 | 177 | 52 |33 |50

10/11.08.2023 164 | 73 25 |=<25] 38

25/26.08.2023 216 | 112 | 37 | 30| 42

11/12.09.2023 290 | 154 | 46 | 35| 53

21/22.09.2023 326 | 184 | 52 |37 | o8

Quarterly Average| 269 | 148 | 44 | 34 | 49

| Permissible Limits| 600 | 300 | *NA [120[120

[Bina Main Substation|

403 BParmiszible Limits

200 Ouariely Sverage

SPM RPM PM 502 NO2
25

2. Station Code/Name: BAZ - OB Sub. Station

Category: Industrial.

| Dates of sampling| SPM | RPM |PM 2.5/ 502 |NO2

10/11.07.2023 327 |1 194 | 59 [ 30 | 46

20/21.07.2023 292 | 179 | 54 | 32 | 49

10/11.08.2023 147 | 64 22 [<25] 35

25/26.08.2023 335 | 211 56 | 28 | 43

11/12.09.2023 213 | 137 | 48 | 28 | 36

21/22.09.2023 287 | 164 | 53 | 30 | 42

Quarterly Average | 267 | 158 | 49 | 30 | 42

| Permissible Limits 600 | 300 | *NA [120]120

[Bina OBSubstation |

400 mP=missibie Limis

il OCuartery Average

SPM RPM PM 502 NOZ
25

Mote: *NA- Standards for coal mines inserted in Envirenment {Protection) Rules, 1986 via Rule 2(1) of
the Environment (Protection) Amendment Rules, 2000 notified vide notification G.S.R. 742(E), dated

25.9.2000. do not stipulate permissible limit for PM 2.5,

Environmental Monitoring report
Job no-232406117

Chapter- 2, Page - 4
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Annexure 03

Dust Suppression Systems at Bina Project

Fixed Fog Canon at Mine Barrier

Fixed Fog Canon at Coal yard
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Annexure 03

FIXED SPRINKLER

Fixed Sprinklers at Wharfwall

Fixed Sprinklers along RCC approach road
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Annexure 03

Water sprinkling on haul roads by 70 KL, and 28 KL tankers
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Annexure 03

Truck mounted Fog canon - 2 Nos

Truck mounted Fog canon - 2 Nos
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Annexure 03

Road Sweeping Machine
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O.A. No. 645/2023; Rajesh Kumar Vs. State of U.P. & Ors.

From: Pradeep Misra (pradeepmisra@yahoo.com)

-

0:  ashu2638@gmail.com
Date: Tuesday, September 10, 2024 at 05:58 PM GMT+5:30

Sir,

Please find the attached

With Regards,

(PRADEEP MISRA)
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